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COUNCIL OF STATE.
Wednesday^ l7ih A p ril, 1935,

The Council met in the Council Chamber of the Council House at Eleven
o f the Clock, the Honourable the President in the Chair.

SHORT NOTICE QUESTIONS AND ANSWERS.

The HoKOtTRABLE THE PRESIDENT: There are some short notice
questions. I want to know if the Member in charge has any objection ?

T h b  H onottbable Mb. M. G. HALLETT : I have no objection. Sir.

COMBHTNAL RiOTINO AT F bBOZABAD, A gBA D i STBIOT.

130. T h e  H onoubablb  M b . V. V. ELALIKAR: Will the Government
be pleased to make a full statement about:

(a) The communal riot that occurred at Forozabad in the Agra district
on 14th April ?

(h) The measures taken by the local authorities to avert the riot ?
(c) Protection given by the local authorities to those whose houses wer^

burnt ?
(d) The number of casualties during the riot and the subsequent firing t
(e) The cause of the riot ? and
(/) The subsequent steps taken by the local authorities to bring the

offenders to justice ?

Communal R io t iItq a t  F erozabad , A oba  D istb io t .

131. T h e  H onottbable R a i  B ahabttb L ala  MATHURA PRASAD
MEHROTRA : With reference to the Ferozabad riot on the 14th April,
1935, will the Government be pleased to make a statement on the following
points:

(а) How many persons of each community were killed in the riot f
(б) How many were killed and wounded on account of firing alone t
(c) How many rounds were fired ?
(d) What was the number of the military force used t

The Hokoxteable Mb. M. G. HALLETT: Sir, in reply to the short
notice question by the Honourable Mr. Kalikar and in reply also to the other
short notice question on the same subject, I beg to make the following state­
ment regarding the communal riot which occurred at Ferozabad in the Agra
district on the 14th instant. Ferozabad is the headquarters of a tehsil
26 miles from Agra on the Agra-Cawnpore road. For the first time since
1902 or 1903 the Hindu festival of Ram Naumi occurred this year at the same
^me as the Mohurrum. In 1902 it appears that an agreement had been entered
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into between the two oommunities and this year the District Magistrate
directed that a similar agreement should be tskem  from the two parties. This
was accordingly done by the tehsildar under the directions of the sub-divi­
sional officer who had reoexitly taken over oharge of this sub-division. Slight
modifications had to be made owing to the Ram Naumi clashing with a
different day of the Mohurrum from tliat in 1902. Detailed instructions were
also issued by the Superintendent of PoKoe regarding various ppintd which
had given rise to controversy in previous years, e.g., regarding the arii at the
Radha Krishna temple and Gk)shainji’s temple. Further, 40 additional police
were posted to the town, 16 being armed police, 20 ordinary civil police and
five mounted sowars. Daring the first eight days of the Mohurrum, the
celebrations were regulated according to this agreement and there was no
disturbance. There was, however, some ill-feeling between the two communi­
ties on points of detail; and on the night of the 13th 26 of the leading Missal*
mans came,to the District Magistrate at Agra contending that the agreement
had been taken from them under false pretences and requesting that the
agreement should not be treated as a precedent and should not be binding on
them f̂or future years. Th  ̂deputation, however, agreed that there was no
dispute left this year as the celebrations had already terminated. The Dis­
trict Magistrate promised to look into the matter and directed the sub-divi­
sional officer to make an enquiry and to rei>ort to him. The deputation thexi 
left apparently quite contented and there appeared to be no serious risk of any
further dispute. On the morning of the 14th there was a procession of olama
and buraqs which was accompanied by the sub-divisional officer, the circle
inspector and the police guard. The procession which passed along the main
road had to go past two temples known as Radha Krishna’s temple and
Ramchandraji’s temple. Arti had taken place without any trouble in bo^
the temples and subsequently the buraq procession came along the main
bazaar to Radha Krishna's temple, whwe they halted and there was here
considerably more beating of drums than usual. It Is alleged that all of a
sudden a man rushed to the edge of a roof and flung a brick on to the procession
and this was followed by others thrown from somewh^ behind the froi^
roof and the procession then started retaliating by flinging bricks on to the roof.
Many of those who were in the procession became very excited and loft the
main road and went into the by-lanes leaving the ohms and the buraqa on the main road while the sub-divisional officer and the circle inspector were
engaged in controlling the prooession on the main road, some distance further
ahead of this temple it is alleged that some Muhammadans in a by-lane
started to attack the back of Radha Krishna's temple and the house of Dr.
Jiva Ram, which is next door to it. Dr. Jiva Ram is a private m ^eal practi­
tioner who had in-patients in his house. The house became surrounded by
a Muslim mob and he and the other inmates locked the doors from the inside.
The mob is alleged to have thrown kerosene oil on to the doors and set them
alight, while another section of the mob climbed over the wall of the house
from behind and consequently the inmates barricaded themselves in an inner
room which was protected by wooden doors and iron bars. The house was
set alight and it is also alleged that fire was also set to a godown abutting cm 
the temple and to a house which was rented and occupied by a dealer in
spices. News of this occurrence was brought to the sub-divisional officer
who, aA I have said, was further down the main bazaar at the head of the
procession and about 200 yards away. He and the circle inspector made their
way back to the scene of the conflagration as soon as possible, but by the time
they got there the house was already blazing. When they got to the front
bf Dr. Jiva RiEim's bouse they found the mob breaking down doors and setting
fire to others. In spite of repeated Warnings they refused to disperse and the
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■sub-diTisional officer directed the police to fire. About three shots wer«
fired, all of buckahot, with the result that the crowd dispersed. One Muham­
madan dropped and died subsequently at the police station and some six dr
seven appear to have been injured but went away. By this time the inside of
Dr. Jiva Ram*s house was blazing and full of smoke and the doors were all
locked from inside. The sub-divisional officer endeavoured to ascertain
whether anybody was inside or not, but failed to elicit any response. I
have got further details about that and as they have a special bearing on one
section of the question, the House might be interested if I read them out to
them. This is in regard to the question about the protection given by the
local authorities to those whose houses were burnt.

“  All the inoendiari»m was within the first 16 minufcos. The buildings were (a) Dr.
Jiva Ram*8 houfie, Radha Krishna’s temple and a bangle seller’s house» and (b) three shops
in the grain market’*— I will oome on to the ooourrenoe in the grain market in a few minuteB 
in my main statameut— “ at a oonsiderdble distance from (a) and on the other side of the
bazaar. Thoiirst group, that is to say Dr. Jiva Ram’s house and the temple were set on
fire as soon as the riot started. The sub-divisional magistrate and circle inspector were
with the procession in the main bazaar controlling it and trying to stop the throwing o f
brickbats. They did not learn of these conflagrations until Dr. Jiva Ram’s house was al«
ready blazing. They at once proceeded there and fired on the mob very shortly after
arriving there, dispersing it. They banged ou tiie doors and called out to know if there
was anybody inside, but there was no response. The doors were shut from the inside,

the whole place was burning. People on the spot said there was a way out over the
roof on the tem ,e roof and that probably the inmates hiwi ©scaped that way. Two
oonstables were sent up from outside to the roof and they called out/ Doctor, doctor,’ but
received no reply. There is reason to believe that the inmates were all unconscious, but
it was not known that there was anybody in the house. While the sub-divisional magis­
trate was banging on the door, a me ĵsage reached him that the grain market was being
fired by a mob and that there was dcuiger to the tehsil treasury near by

I pass on to that incident. The sub-divisional officer hearing of this
apprehended attack on the tehsil treasury and the riot that was occurring in the
grain markert at some little distance from Dr. Jiva Ram’s house, went there
at once and found a crowd fighting with lai/its and breaking and burning
shops. This crowd also refused to disperse in spite of warnings ; firing had to
be ordered and some four shots were fired with the result that one person was
hit in the leg and fell down and several others appear to have been injured
but dispersed.

The sub-divisional officer then received information regarding a further
riot in Chapatti Street. He went there and found about 200 people rioting,
throwing brickbats and breaking into liouses. He again ordered the police
to fire and tlie greater part of the crowd dispersed.

Rioting was then reported in yet another quarter—in a lane leading to
the Panchayafi Dharamsala where there was a Muhammadan ao6iZ. The
lane was full of a fighting m ob , some breaking the saM, others trying to break
the doors of the Charamsala and the rest fighting and throwing missiles at
each other. The sub-divisional officer had to order firing again and on this
the crowd dispersed. He then proceeded to the main bazaar where he found
groups of men fighting and throwing brickbats at each other. Here too the
police were forced to without however causing injury to anybody, and as
a result of this and of a charge by mounted police the bazaar was cleared.

After these incidents the sub-divisional officer and the circle inspector
immediately returned to the burning houses. By this time it was possible for
people to get into the house of Dr. Jiva Ram and they found in the inner room
the dead body of Dr. Jiva Ram and 10 others, including one woman and
three children who had probably died of sufiFoeation, as there was no exit
from the room except through the burning courtyard. The wife of Dr. Jiva
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Bam and a nephew were taken out alive and have been sent for medical treat*
ment. The sub-divisional officer and the police then took steps to extinguidi
the fires in this and other places near Radha Krishna's temple. They also
arrested various people who had been seen taking part in the rioting. Shortly
after this the District Magistrate and the Superintendent of Police arrived
from Agra with a further detachment of police. By this time the rioting had
stopped and necessary arrangements were made for attending to the wounded
and for putting the arrested persons into safe custody. The District Magis­
trate also passed necessary orders under section 144, C. P. C., and pickets were
placed all over the town. During the rest of the day and the night no further
disturbance occurred and everything is reported to be now quiet.

It will be seen from the account which I have given that the outbreak on
this occasion was unexpected but having regard to the trouble which had
occurred there the local oflScers were fiilly alive to the x>08sibllity of trouble- 
and took all possible precautions. Additional police to the number of 40
were, as I have said, posted to the town and all necessary instructions were
issued by the local officers to the local police. The total number of casualties
as reported are one Muslim killed and seven persons of both communities
injured by police firing. Of the people injured by the rioters one Hindu was
killed and M to 60 persons of both communities are reported to have been
injured. Many of the injuries received were not of a serious nature and the
majority of those injured were rioters. This is of course apart from the eleven
Hindus who were burnt to death inside Dr. Jiva Ram’s house. It is reported
that 87 persons—67 Muslims and 20 Hindus— ĥave been arrested and seven
criminal cases have been registered and are under investigation by the police.
As I have explained, the police had to fire in four or five different localities
and the total number of rovmds fired was about 30. The local officers appear
to have taken such steps as were possible to deal with a sudden outbreak of
communal rioting and their difficulties were greatly increased by practically
simultaneous outbreaks of rioting occurring at widelv separated places. The
sub-divisional officer and x>olice officers controlled the firing very effectually
and used no more force than was necessary to disperse these mobs when they
came across them in the five or six centres in which the rioting was very serious.
I think the local officers deserve great credit for their handling of the situation.

T h e  HoKOTmABUB R a i B ahadttb  L a la  MATHURA PRASAD^
MEHROTRA : Will the Government be pleased to state if the police force
were reinforced after the 13th of April when the parties wanted not to abide
by this agreement ?

T h e  H o n o u b a b le  Mb. M. G. HALLETT : Sir, I do not think there
was any suggestion of parties not wanting to abide by the agreement on the
13th April. As I read the District Magistrate’s report, the Muhammadans
were very anxious that this should not be treated as a precedent in future years.
The Magistrate told them he would go into the matter and passed necessary
orders to that effect. There is no question about this year s a^eement; it
was only a question of precedents for future years. W h^ exactly additional
police were sent there I do not know but I imagine they were there from the
fciginning of the festivals.

T h e  H o n o u h a b lb  Mb. HOSSAIN IMAM: Will the Honourable Member
eoilightm the House as to why Dr. Jiva Ram’s house was siiigled out by tto
mob 1
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The H o n o u a a b lb  Mb. M. G. HALLETT : That is quite impossible for
me to say. The matter will fonn the subject of a criminfiJ case and will
no doubt come under investigation in the course of the inquiry.

T h e  H o n o u r a b le  M r. HOSSAIN IMAM : Do the Government propose
to hold any inquiry into this matter ?

T h e  H o n o u r a b le  Me. M. G. HALLETT: Sir, I have said that tho
matter is under investigation in connection with criminal cases of arson and
.murder.

T h e  H o n o u b a b le  Mb. BUAY KUMAR BASU: Has the Government
any information as to whether the house belonging to Dr. Jiva Bam was a pucca house, and as to how long after the starting of the fire the sub-divisional
magistrate oaxoe on the scene 1

T h e  H o n o u b a b le  Mb. M. G. HALLETT: The period was very short.
As the CJommissioner whose report I have read says, the whole thing lasted
15 minutes. Probably it was not a pucca house and ap kerosene oil was put
on to it, it burnt very quickly. The whole thing was a mass of flames when
the sub-divisional officer arrived some 10 or 15 minutes after.

T h e  H o n o u b a b le  Mb. BIJAY KUMAR BASU : Did the sub-divisional
ofiBcer try to extinguish the flames or make any eiForts to extinguish the
flames ?

T h e  H o n o u b a b le  Mb. M, G. HALLETT: I imagine the conflagration
was by then so serious that it was almost impossible to extinguish it. Any­
body who knows how a fire bums in that kind of building will appreciate tha»t.
Further the sub-divisional officer had to go off to the other places at which
rioting was reported; there might have b^n an attack on the Treasury and
the grain mcraet was being attacked.

T h e  H o n o u b a b le  R a i B ahadu b  L a la MATHURA PRASAD
MEHROTRA ; Is it a fact that the police station officer at Ferozabad took
a prominent part in the riot.

T h e  H o n o u b a b le  Mb. M. G. HALLETT: The Honourable Member
apparently insinuates that the police officer took part in the riot as a rioter.
I see no reason for assuming that there is any truth in this allegation.

T h e  H o n o u r a b le  R a i B ah ad u b  L a la  MATHURA PRASAD
MEHROTRA : Will the Government be pleased to ask the local Government
to make an inquiry on this point ?

T h e H o n o u b a b le  Mb. M. G. HALLETT: A copy of these questions
will be sent to the local Government for such action as they think necessary.

T h e  H o n o u r a b le  R a i B ahadu b  L a la MATHURA PRASAD
MEHROTRA : May I know if military forces have now been sent to Feroza­
bad for protection i

T h e  H o n o u b a b le  Mb. M. G. HALLETT : No, Sir. The local Govern­
ment have not asked for them. Troops are available in Agra. If they are
needed, they can very easily be sent out there.
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The Hokoukablx Me. MAHMOOD SUHRAWARDTT: Wh*t is th» 
present feeling and situation in Ferozabad ?

T h b  H o n o itb a b lx  M b . M. G. HALLETT ; As fa r  as 1 k n ow , th ings ar* 
q u ie t n ow .

T h b  H o h o ttk a b lb  Mb. P. N. SAPRU : H as the widow of Dr. Jiva Bam 
made any dying declaration in regard to the circumstances of her husband’s 
death ?

The Honoukable Me. M. G. HALLEET : No, Sir, on that I have no 
information.

N e w  E l b o t i o k s  t o  t h e  C ou N on . or  S t a t e .

132. T h e  HoNoirBABiiB R a i  BAHADtrB L a l a  MATHURA PRASAD 
MEHBOTBA : With referraice to the reply to my question No. 109 asked 
on the 29th March, 1936, will Government be pleas^ to state when a decision 
will be reached on the subject of the extension or otherwise of the life of the 
present Ck>uneU of State ?

T h e  HoHOtTRABU! KxmwAB JAGDISH PRASAD: The question wifi 
receiveconsiderationatanearlydate, and the decision which, as the Honour­
able Member is aware, rests with the Governor General, will be announced as 
«oon as it is reached.

The Hokovbable Rai Bahadub T-*t,a MATHURA PRASAD 
MEHROTRA : Are the Government aware that the Congress Parliament^ 
Party have decided to fight the Council of State elections and are making 
necessary preparations ?

T h e  H o k o t t b a b u i  K u itw a b  JAGDISH PRASAD: I am not aware. Sir, 
but it is very likdy that the information which the Honourable Member ha* 
eommunicat^ is correct.

T h e  HoNOtTBABLS R a j  B a h a d ttb  T.at̂a MATHURA PRASAD 
MEHROTRA : Will Government be pleased to come to a decision at a very 
early date in order to give us sufficient time to work in our constituencies and 
prepare ourselves to ^ght the electionB ?

T h e  H o h o t tk a b lb  K m rw A B  JAGDISH PRASAD: We shall see that 
tiiere is no delay on our part to enable the Governor General to come to * 
deoiaion.

T h e  H o k o x jb a b le  Me. HOSSAIN IMAM : May I ask if electoral roll* 
are being prepared in the provinces ?

T h e  H o k o i t b a b is  K m m A B  JAGDISH PRASAD: I saw a  n ew spaper 
fe p o r t  th a t in  one p rov in ce  th e  e lectora l ro ll w as bein g  prepared , b u t  I am  
a& aid  1  h av e  n o  in form ation  as regards th e  oth er province*.

T h e  H o k o t t b a b le  M b. HOSSAIN IMAM: Have Qov«nment issued 
any instractions to the provinces 1

The HoROtmABLS Mb. G. H. SPENCE: May I explain the position, 
Sir t There is no question of issuing ad hoe inatrectioDil to local Goremineot*.
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Undar the rales, local GoTemmentg kave automaticaily to prepare freah 
eleototal rolk when the existing roll has been in foroe for three years. There 
is n0 reason to sappose that local Governments are not aware of this proTision̂

MOTIOK ros ASJOmtNHBNT. 897

MOTION FOR ADJOURN»IENT.

CoMUT7KAL BlOTS DUBIKQ MOHTTBKUU.

Thb E o n o u k a b i j ;  thb PKE6IDEM': Honourable Mr. Baneijee, I 
prestune you do not wish to press your Motion for Adjoununent now, after 
hearing the Honourable Mr. Hailett 1

Thk HoNOtnBABUt Mb . J.AGAD18H CHANDRA BANERJEE (East 
Bengal: Non-Muhammadan): 1 should like to move it. Sir.

T he HoMOxmABLB t b b  PRESIDENT: The Honourable Mr. Jagadish 
Chandra Banerjee has given the following notice:

** I giv̂ e notice of the following Motion for Adjournment at the meeting of the Counoil 
of State tomorrow the 16th April, 1936, to discuBs a definite matter of urgent public im­
portance, v i z . , the failure of Government to make proper military airangementfi beforehand 
to prevent Buch usual communal riote during the Mohurrum festival as took pUcein th# 
Agra difitrict of the United Provincee on the 14th Aprtl in which dastardly crimefi have 
been perpetrated by rioters euch as the burning alive of 10 to 16 members of a family 
consisting of women and children and also their failure to prevent the enormous loes ^  
Indian lives'and property which have been caused by the free use of fUre-arms during th0 
said riot

How do you justify the moving of this Motion 1

The HoKOUiUBLE Mb. JAGADISH CHANDRA BANEEJEE: May 
I not explain the poeition which 1 would like to take on this debate Motion

T h b  HoKOtTBABLB THE PRESIDENT ; I am not asking you to speak <m 
the merits, because I have not yet given my ruling whether I will allow this 
Motion of Adjournment or not. I want you to t ^  me how you justify the 
moving of this Motion !

T h b  H o n o t te a b lb  M r. JAGADISH CHANDRA BANERJEE: It ig 
a matter of urgent public importance.

The H0170T7Bable thb PRESIDENT : Is that the only reason t

T h b  H o n o u b a b lb  M b. JAGADISH CHANDRA BANERJEE : Y e s
Sir.

T he Honoubablb th e PRESIDENT : In the first instance, let me draw 
tixe attention of the Honourable Member to the fact that he should not serve 
a notice on the President. Under Standing Order 21, all notices of Motions 
for Adjournment ought to be sent to the Secretary.

T h b  HoNOtJBABLB M b. JAGADISH CHANDRA BANERJEE: I 
sent a copy also to the Secretary, Sir.



Thb Honoubabui} thb p r e s id e n t  : This Motion for Adjoxinimeixt ii 
in I60pect of oomxnunal liotp which have taken plaoe in Feroxabad. But at 
the same timot as Honourable Members are aware, numerous riots have 
lately taken plaoe all over the country— p̂robably at a dozen places—during the 
Bam Naumi and Mohumim holidays* These commimal riots frequently 
take place in all parts of India during some of these important holidays and 
festivities. The policy of the various provincial Governments in dealing with 
such riots is not either a matter of urgent public importance or a matter which 
is primarily the concern of the Governor General in Coimcil, as provided in 
the restrictions imposed by Legislative Buie 12. The policy has been defined 
and munciated by the provincicJ Governments long ago, and as such it does 
not come within the purview of tiiis rule. Further, these riots in the pro* 
vinces relate to a m atter which is not primarily the concern of the Government 
of India. The provincial Governments are responsible for the maintenance of 
law and order in their own provinces and have to deal with the situation, when 
such situations arise, in any manner they may deem necessary and proper. 
I should prefer to follow on this occasion two rulings, one given by Sir Fr^erick 
Whyte and the other by Sir Muhfiunmad Takub. Sir Frederick Whyte, on 
13th March, 1921, when a similar Motion was moved, would not admit it on 
the ground that it should have been raised in the Punjab Legislative Council, 
for the Government of the Punjab was in the first inst^ce responsible for law 
and order within the limits of that province. Another ruling was given by 
Sir Muhammad Yakub in 1930. That ruling is to the following effect:

** Moreover, diBtinctions are also to be drawn between matters to be discuesed in this 
Honae and matters to be disctieeed in th^rovincial CouncijF, and to my mind, it will be too 
much interference on the part of this House cub regards provincial afTairs if matters for 
which provincial Governments are reepom ible are debated in this House by means of the 
•xtrao^inary method of Motions for Adjournment. It would not be right and proper 
to condemn the provincial executive behind their backs in a place where they cannot 
4efend, explain or justify their conduct**. M U M P

The matter referred to in Mr. Banerjee’s Motion is certainly a provincial 
matt^ which is not primarily the concern of the (Jovemor General in Council 
and I entirely agree with this view, because in Legislative Rule 12, the res­
trictions which are imposed are not of an exhaustive character and leave 
discretion to the President of the Council or the President of the Assembly 
to rule out on oth^ grounds also when such Motions are inadmissible. This 
point was again raised this session in the Assembly on the 9th March last. 
There, my brother President decided on the first point that the question of 
policy was not of recent occurrence and on that ground disallowed the Motion 
for Adjotimment. The other point was also pressed whether the President 
had power to disallow a provincial matter to be discussed in the Indian Legis­
lature, but the President kept an open mind on the subject and did not give a 
decision. I prefer to follow the two rulings of Sir Fr^erick Whyte and Sir 
Muhammad Yakub and I hold that it is not a matter which is primarily the 
concern of the Government of India. Further, crfter the full, frank and 
exhaustive explanation and statement made by the Honourable Mr. Hallett, 
it would be a waste of public time, in my opinion, to permit this Motion to be 
moved. I therefore nde that this Motion is not in order.

We will now proceed with our legislative work. There are two Bills to 
be disposed of and there is a loyal and con^atulatory Motion by the Honourable 
Baja Charanjit Singh and the Honourable Bai Bahadur Lala Bam Saran Das. 
I would request the Honourable Members, both officials and non-officials, 
to be present when the loyal Motion is moved. I will give not;ioe of the same 
^  asking the Secretary to ring the bell when that Motion is reached.
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Ths Hohovbabus Mb. P. C. TALLENTS (Finance Secretary): Sir, 
l>eg to move:

“  That the Bill further to extend the operation of the Salt (Additional Import Duty) 
Aet, 1931, aa passed by the Legifilative Afisembly, be taken into consideration^*.

The position of Government with regard to this Bill is a very simple one 
and it was explained by the Honourable Finance Member in another place in 
his budget speech. The object of this Bill is to stabilize the existing position 
for one more year without prejudice to any decision that may be taken during 
that year by Government and without prejudice to any interests of the parties 
who may be concerned. Government wish to make it clear that any representa­
tions wliich they receive during this year on the subject will receive their full 
consideration. The object therefore is simply to maintain the existing Tui­
tion for one more year, which is done by substituting the figures “ 1936 * for 
the figures “ 1935 ” in the Act.

Sir, I move.
Thu H onoueable  Mb. SATYENDRA CHANDRA GHOSH MAULIK 

(West Bengal: Non>Muhammadan) : Sir, again 1 find myself in a most un* 
enviable position, driving my lonely furrow in the wilderness of the Imperial 
City of Delhi I Whether it is a question of imposing an import duty on wheat 
or whether it is a question of an additional import duty on salt, I find that 
mine is always the lone voice of protest. But, Sir, there is a saying that one 
must be true to his salt, and to be true to my salt I oppose this meawsure. At 
the fag end of the session when every one of us is anxious to get back to our 
normal avocations and after the lengthy and protracted debate which took 
place yesterday, I would not venture to tire the patience of the House by 
inflicting on them a lengthy speech. But 1 will quote a few remarks made 
by the Honourable Finance Member in another place when this duty came in 
for the first time. I hope, Sir, they will help Honourable Members to come to 
a decision about the Bill before us. With your permission, I would read a few 
lines from the remarks made by Sir George Schuster in another place on the 
30th March, 1931. Discussii!  ̂the recommendation of the Specif Salt Com­
mittee set up by the other House, he said:

** The proceeds of the duty should be earmarked for the foUowing objects :
(1) The development of certain Northern India salt sources in themanner recommended 

by the Salt Surv’ey Committee.
(2) The investigation of the possibility of development of other sources of supply 

in India, particularly in the eastern parte of India which have not yet been investigated,
(3) Any further measures that might be found necessary in the light of e^erienoe 

io  secure the s^bilization of prices, for example, the establishment of a marketing board 
and the provision of working capital and a reserve for such a board

Sir, the main object underlying this duty was in the first instance to make 
India self-supporting in the matter of her salt supply and to see that the North­
ern India salt industry should be so developed as to capture the Bengal market* 
which consumes about 600,000 tons of fine Whitecross salt. The Finance 
Member went on to say:

“  The essence of the scheme is not ^  protect Aden, though Aden production is goin 
to be very useful to us in controlling prices, but the essential purpose of the scheme is to 
develop the internal inland aources of production in India
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[Mr. Satyendra Chandra Ghosh Maulik.}
Sir, in this cooneotion I would also like to invite the attention of the House ta 
the strong protest lodged by the Bengal Members in another place and also 
I would like, with your permission, to read the Resolution whioh was passed 
in the local Council in 1931 ;

** This Council considers the proposal of the Government of India to impose a farther 
duty of 4| annas per maund on all imported fê alt and to ^ive a rebate to Aden mercliants 
asxinjnBt and inequitable and calculated to throw an unfair burden on the people of Bengal, 
And 60 enters an emphatic protest against the propiwal and requests th« Qovamment o f  
Bengal immediately to urge the Government of India to abandon it **.

This Resolntion was carried by the Bengal Council by a hu^ zoajority. Bn* 
in spite of all these protests from Bengal Members in another place and also 
in this House this ad^tional import duty on salt was imposed in 1931.

Sir, I have akeady informed the House that in Bengal we consume about 
600,000 tons of fine Whitecross salt and from a perusal of the facts and figures 
that have been supplied to us by the Salt Department we find that as far aa 
the foreign salt is concerned its import has dwindled and Bengal gets about 
70 per cent, of her salt from Aden, the rest coming from Northern India and 
other salt sources. It was also suggested and agreed to at that time that 
Bengal would get a portion of this e^itional import duty for developing her 
salt resources. This duty has been in existence for the last four years and 
al though the Bengal Government has got about Rs. 12 lakhs every year for this 
purpose nothing h^ been done to expa^ her salt resources. The money has been 
•pent on other departments, law sjid order, etc. So the net result is that the 
l^ngal consumer is unnecessarily burdened with this duty . The salt industry 
in Northern India has not developed much during the years of the continuance oi the additional duty and there is no likelihood in the near future of the North­
ern India salt sources being able to supply the full demand of the Bengal market. {An Honourabk Member: ** Madras can supply it” .) But that waa not the oii* 
ginal idea. We in Bengal use the fine Whiteoross salt and 1 do not know 
whether Madras can supply it. We have a taste for fine Whitecross salt. {An Honourabk Member : “ Porei^ salt*’.) I do not say “ forei^ W# 
should be happy to use the same of indigenous salt. That being so, the 
only effect of the continuance of this duty is to put an unnecessary burdw 
on the salt consumers of Bengal and goes to benefit the salt industry of Aden  ̂
which was not the main object of the duty. Then again, we are all aware that 
Aden is going to be transferred from India in the near future, most probably 
in a few months’ time or earlier still. So, the net result is that Bengal is suffer­
ing unnecessarily to benefit Aden which in the long run would not be a part 
of India, and in the name of Bengal I oppose this measure.

T h s  H o n o u b a b le  B a i  B a h a d u b  L a l a  MATHURA PRASAD MEH- 
BOTRA (United Provinces Central: Non-Muhammadan): Sir, if I intervene 
in this debate it is only to clear one point and it is this. We will not take up 
the attitude that my ^end Mr. Ghosh Maulik took that day when the Wheat 
Protection Bill was being discussed. He opposed it and placed the case of 
Bengal coiuEumcrs before the Bouse. Sir, I am one of those who believe that 

should be self-contained in all these matters and as long as it is so there 
is absolutely no harm in giving protection to these industries. Then, Sir, I 
would ask one question from the Government. I find that since 1931 this 
Bill is coming year after year. I do not know why the Government brings it 
every year as a tail of the Finance Bill. We wfMit to know the reason why a 
definite period of protection is not fixed ? I asked the same thing when the 
Wheat Protection Bill was being discussed last year and to my surprise I
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fiotmd that the Qoveminent reduced the wheat protection duty this year from 
Ee. 2 to Re. 1-8-0. I do not know if the object of the Government is the same, 
to treatsalt protection in the same way as they did in regard to wheat protec­
tion or whether there is any other object ? I hope my friend Mr. Tallents will 
explain why he is bringing this Bill every year as a tail of the Finance Bill ?

T h e Honottrablb Mr. MAHMOOD SUHRAWARDY (West Bengal: 
Muhammadan): Before I lend my support to the Bill, Sir, I want to know from 
the Honourable Mr. Tallents------

Thb Honottbablb th e  p r e sid e n t  : This is not the time to ask ques­
tions but to speak on the Bill. The points you desire to elicit may be incor­
porated in your speech and the Honourable the Government Member if he 
chooses will reply to the question when he is replying.

T h e  Honot7RA3lb Mb. MAHMOOD SUHRAWARDY : On a point of 
information, Sir, I want to know before I make a speech and support or oppose 
the Bill.

T h e H on ou rab le th e  PRESIDENT : You ought to have made up your 
mind long ago.

The H on ou rab le Mr. MAHMOOD SUHRAWARDY : On a point of 
information, Sir, I want to know whether the quota which my friend opposite 
said was allocate to Bengalis going to be utilised for the development of the 
salt industry in Bengal after Aden is separated from India ?

T h e H on ou rab le Mr. A. H. LLOYD (Government of India : Nominated 
OflGbcial): The present Bill, Sir, deals with the imposition of the additional duty 
for one more year. So far as I am aware it is not likely that within that year 
Aden will be separated from India. Therefore the Hcmourable Member's 
question does not arise. He asked what woidd be done after Aden is separated 
from India ?

T h e H on ou rab le H r. MAHMOOD SUHRAWARDY: Very well, Sir* 
After I have got this reply from the Honourable Member that Aden is not going 
to be separated I lend my support to the Bill with the following suggestionB.

T h e H onou rable th e  PRESIDENT : He did not say anything of the 
kind. W hat he did say was that it will not be separated this year.

H onou rable Members : Not this year.

The H onou rable Mr. MAHMOOD SUHRAWARDY: Thank jm  
rery much for your information. Sir, I support this Bill With the following 
observations, that a committee of officials and non-officials be appointed fwMD 
the central Legislature and the provincial Councils with an expert from

T h e  H onou rable th e  PRESIDENT: Order, order. Have you given 
any notice of your amendment which you wish to move in this Council ?

T h e H onourable M r. MAHMOOD SUHRAWARDY : No, Sir.

T h e H onourable th e  PRESIDENT : At this stage, the consideration 
stage, you cannot move an amendment or speak on anything in the form qI 
an amendment.
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Th* Hcwotoabub Mb. MAHMOOD SUHRAWARDY : Sir, I support 
the Bill with the following observatioos:

(1) I desire that the Government of India should appoint a eommittee 
of officials, an expert and non-officials of the oentml Legislature and the {pro­
vincial Councils with a view to develop the salt industry in Bengal, and

(2) The quota which^has been |̂ iven to Bengal should be utilised for the 
development of the salt Industry m Bengal.

With these remarks. Sir, I support the Bill.

Thb Honotjbablb Mb. A. H. LLOYD : Sir, I think there is very little 
desire on the part of the House that I should speak at any length in replyi^ 
to the speeches that we have had on this Bill. With regard to what was said 
by my Honourable friend from Bengal as regards the (fisposal by the Govern­
ment of Bengal of its share of the awiditional import duty, I can only say that 
it was never stipulated that the Government of Bengal should so spend its 
money. The original Resolution of the Assembly had a rider recommending 
that the views expressed by the Assembly at the time that the Resolution 
regarding the distribution of this additional duty was carried should be brought 
to the notice of local Governments. The local Governments concerned, 
namely, those of Bengal and Bihar and Orissa, have repeatedly told us that 
in their opinion the prospects of usefully spending this money for the purpose 
of developing the local sources of salt supply in those provinces were not so 
good as to make them feel justified at a time of financial stringency in devoting 
money for that purpose when the local Governments were in sore need of money 
for more certain and assured benefits to the population of the provinces con­
cerned. It is not the intention of the Government that this year any more 
than in previous years any definite and binding instructions should be given 
to the Government of Bengal in this respect. I may add for the information 
of the Honourable Member that the local Government of Bengal has undertaken 
certain measures with the details of which I will not weary the House ; these 
measures are being financed by the Government of India out of the surplus 
that we have, from our share, and at the present stage that is sufficient. Bihar 
and Orissa have also taken up the examination of similar possibilities, but 
has not come before us with any concrete proposals which will involve our 
spending some of our small margin of funds. As regards the speech of my 
Honourable friend from the UnilJ  ̂ Provinces, which I know is only to a 
very negligible extent affected by this duty, 1 regret to see that he is one of 
those who consider that in no circumstances should the consumer be taken into 
account, that matters of fiscal policy must be regarded without------

T h b  H o n o u b a b lb  Rai B a h a d u r  L a la  MATHURA PRASAD MEH- 
ROTRA: What I said wm that so far as the question of India being self- 
eontained was concerned, I am one of these who believe that every protection 
ahould be given to Indian industries to make India self-contai]^. I said 
nothing about the consumer.

The H ok otjeabu b  Mb. A. H. LLOYD: That, Sir, is precisely what 
understood my Honourable friend to say ; make India self-supporting regard­
less of the burden on the consumer. That is a policy which the Government 
have not adopted as a final and definite policy and I do not think they can 
be exjjected to do so. The Honourable Member again asked why this Bill 
is brought forward every year 1 The main answer to that is that the Govern­
ment of India, unlike the Honourable Member, do wish to te3s:e the interest of 
the consuming provinces into consideration as well as the interests of those
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who produoe salt in other parts of India, and there has been considerable 
difference of opinion from time to time on this point. Two years ago, I think 
it was, in response to a very strong protest from Bengal and Bihar and Orissâ  
the Legislature agreed to reduce the rate of additional duty from 4  ̂ to 
annas. Had the additional import duty been imposed for a long term in the 
first instance, that concession to the interests of the consuming provinces could 
not have been made without very much more trouble.

As regards what fell from the lips of the Honourable Mr. Suhrawardy, I 
am not in a position to say that any committee will be appointed to examine 
the possibility of developing salt in Bengal but I will bring his suggestion to 
notice in the proper quarter.

• With these remarks, Sir, I support the Motion that the Bill be taken into 
consideration.

T h e  H o n o u b a b lb  t h e  PRESIDENT: The Question is :
“  That the Bill further to extend the operation of the Salt (Additional Import Duty> 

Act, 1931, as passed by the Legislative Assembly, be taken into consideration
The Motion was adopted.
Clause 2 was added to the Bill.
Clause 1 was added to the Bill.
The Title â ad Preamble were added to the Bill.

The H o n o u b a b lb  M b. P. C. TALLENTS : Sir, I beg to move :
That the Bill, as passed by the Legislative Assembly, be passed

The Motion was adopted.

BALT ADDITIONAL IHPOBT DITTY (taTENDIKG) BILL. 9 0 3

INDIAN MINES (AMENDMENT) BILL.

T h e  HoNotTBABLE Mb. D. G. MITCHELL (Industries and Labour Secre­
tary) : Sir, I m ove :

“  That the Bill further to amend the Indian Mines Act, 1923, for certain purposes, 
as passed by the Legislative Assembly, be taken into consideration ” . *

Sir, this House last August passed the Factories Bill. I would now ask 
it to carry one stage further the process of the legislative regulation of indus­
trial labour. The principal object of this Bill is to regulate the hours of work 
of those engaged in mines ; and for this purpose labour is divided into two 
classes. Firstly, there are those who work above ground. In regard to them 
the present Act allows 60 hours a week, 12 hours a day and a weekly holiday. 
The Bill follows the Factories Act and provides for 54 hours a week, 10 hours' 
a day and a weekly holiday. As regards workers below ground, the present 
Act allows 64 hours a week, 12 hours a day and a weekly holiday. The Bill 
provides for 54 hours a week, nine hours a day and the same weekly holiday. 
The nine hours however will count from the moment the man leaves the surface 
until the moment when he returns to the surface. After leaving the surface 
he has still to descend the shaft and to find his way from the bottom of the shaft 
to the working face. It will follow that in most mines his actual working time 
will not substantially exceed eight hours and in some of the larger mines it 
may be even less than eight hours. That, Sir, is the principal object of the 
Bill.



[Mr. D. G. Mitchell.]
There are two subsidiary objeots of stiffloient imporUnoe to justify a shox̂ i 

refereince even at this time of the session. The first is the treatment of ohildreiB 
and adolesoents. The present Bill prevents per^ns below the age of 13 from 
working in the mines at all. The Bill goes a great deal further than this and 
prevents ohildren below the age of 15 from working in mines ; and, still more, 
it provides that young persons or adolesoents from 15 to 17 may not work 
in the mine  ̂unless tl^y are in possession of a certifioate of physical fitness. 
In this resx>ect the Bill shows a very marked advance on the present Act. 
The seoond important point relates to the representation of miners on the 
Mining Boards. At present they are allowed to have one representative qn 
the Board who is nominated by "the local Government. The owners of mines 
are allowed to havo two representatives. The Bill proposes that the miners 
should now have the same number of representatives as the owners, namely, 
two, and that in so far as the industry is organised these representatives 
should be elected.

Sir, I will conclude by a few remarks on the progress of the Bill through 
the lower House. It was the Select Committee which introduced the provi­
sions as regards adolescents. In the Select Committee attempts were also 
made further to restrict the hours of labour, and the question of the representa­
tion of mniers on Mining Boards was discussed but as no definite proposal 
was put forward it appears that it was dropped in Select Committee. When 
the Bill came before the Assembly for consideration the representatives of 
labour came forward with specific proposals regarding the representation of 
miners and these were accepted by Government and now appear in the Bill.

Again, the question of a reduction of hours, particularly the hours below 
the surface, was pressed in the Assembly, but the Honourable Member in 
oharge of the Bill gave an undertaking that after three years the whole 
question would be re-examined, and on this undcrtakiug the Bill was passed,
I understand, unanimously.

Sir, I commend the Bill to the House as being suitable to existing condi­
tions in India, and as being supported by all slides of opinion in the lower 
House and as being supported by Govemihent. At this late stage of the 
session, Sir, I think brevity is more to be commended than oratory, and I 
will finish by recommending the Bill to the House.

T h e  H oh ou b a b u s  R a i B a h a d u b  L a la  MATHURA PRASAD MEH- 
ROTRA (United Provinces Central: Non-Muliammadan) : Sir, I rise to 
Qongratulate the Government on the measure they are just going to place 
on the Statute-book. Sir, this is a measure of compromise between labour 
and capital. The Govermnent in this measure have proposed certain 
amendi^nts by which the condition of the labourers in mines will be certainly 
improved. Sir, so far as this Bill is concerned, I have to draw the attention 
of the Government to two clauses in particular. The first is clause 2 in 
which they have increased the minimum age of employment from 13 
to Ifi. As far as I know the Labour Commission recommended that the 
age should be 14 and I think it was but proper for the Govemmentt 
to keep up that age because India is a poor country where villagers are 
uot in a position to send their boys to school and they begin to start 
work from a very early age. It was all right that these boys 14 years 
of age should not have been allowed to work underground but there was ab­
solutely no harm if they were aUowed to work above ground. After aU, the 
first age limit that Government had fixed was 13 and the Labour Commiâ  
•ion had recommended that it should be 14 and Government had accepted it.
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Then, Sir, the Booond poijit that I want to bring to the notice of theOov-
^rnment is clause 3. In clause 3, I understand that Qovernment has raised
the represantation of t^e mine workers on tlic Mining Board equal to that of
the employers from one to two according to the recommendation of the 
liabour Commission.

On this point I agree with the remarks made by some of the members in
12 Noon. the Select Committee when they said :

“ We hold that the representation of persons employed in mineB on the MininS
Board should be by aomemethod of election, preferably by trade unions, where they exist.
We do not think that election is impracticable. Proposals for the future constitution of
India provide for the repTeaentation of labour intorests in Legislatures by election **.

I would request the Gtovemment to see their way to agree to thin suggea* 
tion that the representatives should be returned by election and not by nomina*
tion.

With these words, Sir, I support the measure.

Thb Honoitbablb lilB. P. N. SAPRU (United Provinces Southern; 
Non-Muhammadan); Sir, it is a great pleasure for me to be able to congratu­
late the Honourable Mr. Mitchell on the Bill which he has just placed before
this House. It is a thoroughly good measure and the Honourable Mr. Mitchell
and the Department of Industries and Labour deserve the hearty congratula­
tions of this House. Sir, I approach this measure from a point of view differ­
ent to that of the Honourable Mr. Mehrotra. If I was mclking any complaint
ikgainst the Bill—and I am not making any complaint against the BiU—I
should have made the complaint that it did not go far enough in certain Erec­
tions, because 1 am, if I may say so absolutely in agreement with the line taken
by the minority of the Select Committee of which such esteemed representatives
of Labour as Mr- Jodhi and Mr. Giri were members. So far as the Bill itself
is conoerned, I find that clause 2 has raised the ago for children from 13 to 15.
The B3val Commission ou Labour suggested the minimum age to be 14. I
am glad that Government have gone further than the Royal Commission on
Labour and I think that having regard to the special character of the
industry, it is not desirable that children of 14 and under should be allowed
to work in mines. I entirely disagree with the Honourable Mr. Mehrotra on
this point.

Sir, I am also very glad that Government have boeu responsive in regard to
dause 3. In clause 3 the representation of mine workers has been made equal
to the representation of employers and the mine workers will hereafter be in a
position to elect thoir own representatives. Sir, Government have shown
responsiveness in regard to this measure and they deserve to be congratulated
on the way in whioh they have handled this Bill. So far as the question of
hours is conoerned I am glad that the hours of work have been reduced. I
should certainly have liked them to go further, but Government have given us
an assurance that they will consider the matter three years later. The posi­
tion can be reviewed three years hence and as the present Bill represents a 
compromise measure, I do not wish in any way to raise a note of dissent.

Sir, there is just one question I should like to ask the Honourable Mr.
Mitohell and that is what the position is with regard to women. Are woax&a 
allowed to work in mines f

- •
Tom H0N0trBi.BUii Mb. D. 0 . MITCHELL: No, Sir.
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T h »  H o n o itb a b u b  M e . P. N. SAPRU : I am  very g lad  th a t ttiey are n o t
a llow ed  t o  w ork  in  m ines.

With these words, Sir, I entirely and whole-heartedly support this measnr^
which is a thoroughly good measure, as I said at the beginning of my speeoh*

T h h  H o n o u b a b lb  M r , D. G. MITCHELL: Sir, I hare little to add
to what the Honourable Mr. Sapru has said except to clear up a misoonoep- 
tion which appears to arise from the speech of the Honourable Mr. Mehrotra
in which he expressed regret that the electiire principle had not been intro*
duced for representation of miners on the Mining Board. If he reads clause
he will find that that clause is a very reasonable compromise and allows the
elective principle in so far as trade unions are organu^ and allows nomina­
tion only in other cases. In these circumstances I would suggest that this
is a aolutian which meets with all shades of opinion, in that it recognides that
in particular conditions both the elective and the nomination principles are
■ound.

Ths HoNOuaABLB THS PRESIDENT : The Question is :
** That the Bill further to amend the Indian Minee Act, 1923, for oertain purpoeas^

as passed by the Legialative Aasembly, be taken into oonsideration **.

The Motion was adopted.
Clauses 2 to 18 were added to the Bill.
Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.

T h b  H o n o t t r a b lb  Mb. D. G. MITCHELL : Sir, I move :
That the Bill, as paaaed by the Legislative Assembly, be passed *'.

The Motion was adopted.
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MOTION SE EXPRESSION OF LOYALTY AND DEVOTION TO HIS
MAJESTY THE KING EMPEROR ON HIS SILVER JUBILEE.

Thb Honouoabia thb PRESIDENT: The Secretary will now ring,
thebeU.

(The bell was then rang.)

The Hokodbablb thb PRESIDENT: The next item on the a^nd*
is tlte Motion for the ex^ession of our loyalty and devotion to His Majesty
the King Emperor on his approaching Silver Jubilee. This Molion stands
in the name of two Honourable Members, the Honourable Raja Charanjit
Singh and the Honourable Rai Bahadur Lala Ram Saran Das. Some weeks
ago the Honourable Raja Charanjit Singh gave notice of this Motion and
subsequently the Honourable Rai Bahadur Lala Ram Saran Das expressed
to me his desire to associate his Party also with this Motion. The Honourable
Raja Charanjit Singh has at my request kindly agreed that i^e Honourable

Bahadur LaJa Ram Saran Das, the Leader of the biggest party in this
House, should make this Motion.



T h e  HoiroTTRABM R a t B a h a d ttb  L a la  RAM SARAN DAS (Punjab :
17on-Muhammadaa): Sir, it is a great privilege and ives me much pleasure
in moving the following Motion ;

** Thw Counoil requests His ExooUency the Viceroy to ooavev to His Imperial Majesty
the King Emperor an exprefleion of their deep devotion and loyalty to his Peraoaand
Throne, and their respectful congratulations and8e*iBeof profound happiness on the ana* 
pioious occasion of His Majesty’s Silver Jubiiee» and the r earnest prayers for His Majesty**
long life and reign **.

Sir, T d?em it a privilege to move this Motion, as it exprasse  ̂the universal
feeling of deep regard for the person of His Imparial Mijesty tĥ  King Emp9ror.
In moving this Motion I have b93n authorisdi by my Party to say as follows.
We have our difFarenoes. and at timas serious diffarenoes, with tha Govern­
ment of the day, but we foal that this should not doter us from whole-heartedly
joining in offaring our respectful congratulations to His Imparial Mijesty the
King Emparor on the historio occasion of the Silver Jubilee celebrations of
hî  reign. While it is true that Hî  Imparial M%j0sty is above politiog, we
reoall with pride that in the Royal Proclamation inaugurating the existing
constitution and in the Royal Massage seat through His Royal Highness the
Duke of Conuaiight, His Mijesby promised us developmmt towards fullness
of political freedom and tha achiovemont of swaraj. Though since the
exit of the late Mr. Montagu the British Governmant would appaar to have
changed its angle of vision and to have goaa back on its promisas, the fact
remains that tha reign of His Majesty has marked tha daclaration of a new
ideal in regard to the political evolution of India. We hopa that the Govern­
ment will still see its way to honour the Royal pledges and we earnestly pray
that His Majesty may live long and that he may soon see the grant of Domi­
nion Self-government to India under the aegis of tha British Crown.

I trust that this Motion will commend itself to all shades of opinion in
this Council and will be passed with aoolamation and that you« Sir, will convey
it to His Excellency the Viceroy for submission to His Majesty at the earliest
possible date. (Applause.)

Thh Honoubablb TttH PRE3IDBNr: I will requasb Honourable
Memberj to be as brief as possible and avoid all controveraal matters.

SavBBAL H o n o c tb a b lb  M bm bbbs : No spaaohss are naoajjary. We all
Agree.

T «b Hoj^ouftABLB R a ta  C9EAR\NTIT SIIJ3H (Punjab : Nominated Non­
Official) : Sir, it is a mattar for great gratification that in a few days’ time
His Imperial Majesty shall have completed 25 years of his beneficent reign.
We are indeed thankful to the Almighty for giving us this opportunity of
celebrating this auspicious occasion. It is tharefore only right and proper
that this Council should respactfully offer to His Imparial Majesty an ex­
pression of their daep devotion and loyalty to his Person and Throne and their
respectful congratulations and sense of profound happiness on tha auspicious
occasion of the Silver Jiibitee, and their earnest prayers for His Majesty’s
long life and reign. It was with this object, Sir, that I gave notice of this
Rasolution mare than two months ago and I am glad to find that all sections
of this Honourable House have receive it with enthusiasm. (Applause.)

I had the honour and priv^ege to be iavital to His Imparial Majesty’s
Coronation and have also had tha hqnouff of being prasaated to His Majesty
during my subsequent visits to Euglaud. I can tharafore spaak with personal
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and affectionate Holicitude the interests of us all. His Majesty fulfils all the
ideals of kingship and wisdom and justice have always been the guardiaais of
his throne. From everĵ  plaw of worship and from the tal>emacie of every
heart prayers will go up to Heaven for his happiness. In conclusion I would
request you, Sir, to ask this Council to pass this Resolution standing.

T he H onottrablb K unwar JAGDISH PRASAD (Leader of the House) : 
Sir, the Empire will soon be celebrating the 25th anniversary of the accession
to the throne of His Majesty the King EmjKjror. It is in harmony with the
deej)-seated traditions of loyalty of the Indian people to the person of their
Sovereign that the Council of State should by this Motion convey its humble
and loyal congratulations to His Majesty. Sir, the reign of His Majesty haS'
beon one of the most momentous in history. Soon after he had ascended the
throne came the Great War. While the world saw the tragic crash of thrones
and the downfall of empires, the British Crown emerged from this great ordeal
stronffor than ever and more firmly established in the affections and loyal
devotion of its j eople. And, Sir, the reason was not far to seek. His Majesty
identified himself with the righteous ideals of his people, with their joys
and sorrows, and his ceaseless devotion to duty drew the people nearer to
him and steeled their determination to see that the war was prosecuted to a
successful issue. And then, Sir, another most memorable event occurred'.
More than a million people from this country crossed the seas in support of
the caupe which their Emperor and the Empire were battling. This I regard,
Sir, as one of the greatest events in the historĵ  of the relations between India
and England. Tlie sight of thousands of men of alien race, of a different
religion, hurrying to the support of the Empire in a time of great msis, of
great peril, appealed to the imagination and to the idealism of the Britiah
people in a manner they had never done before, and that I regard as one of
the turning points in the history of the relations between the two countries.
It left a deep impress on subsequent political eTents. I think it will be con­
ceded that it paved the way for India to reach its ultimate goal as an equal
partner in that C om ity  of Nations known as the British Empire. The first
step was taken in 1921. I am confident that when the dust of political con­
troversy is laid low. His Majesty’s roign will be regarded by the chronicler of
the fntwre as one of the most momentous epochs in the constitutaonal develop­
ment of this country.

Sir, I and thow sitting behind me associate ourselves with other Honour­
able Members in humbly and dutifully and loyally congratulating His Majesty
on this most joyous occasion and in wishing His Majesty many years of a pros*
perOus and peaceful reign. (Applause.)

T he H onoxtbable ths PREStDENT : It appears to be tbe general
desire to pass this Motion without many speeches ?

S2VSBAL Hoi^oubable Mimbbbs : Yes, no speeches.

T h e  H o k o u b a b l e  K h a k  B a h a d u b  Sybd ABDUL HAFEEZ (Eaat Bengal:
Muhammadan): We should like to speak on behalf of our constituencies.

S e v s b a l  H q i^ o u b a b lb  M bm bubs : No, no. No^>eeefae&

T he H onoubablb Saiyed  MOHAMED PADSHAJH Sahib BAHAPtrH 
(Madras : Muhammadan): I would like to speak on behalf of a Party,
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T h e  H onoubable  the  PRESIDENT : Then I would be obliged to aak 
*U Honourable Members to speak.
(The Honourable the President asked those Members who wished to speak and-

those who did not desire any more speeches, respectively, to rise in their
places, and announced that the majority was against further speeches.)

T h e  H onoueable  the  PRESIDENT : Honourable Members, I wish to
whole-heartedly associate myself with what has fallen from the Honourable
Lala Ram Saran Das, the Honourable Raja Charanjit Singh and the Honour*
able Leader of the House and I congratulate the Members of this supremo
Council in India on their sagacity and wisdom in bringing forward this Motion
today (Applause) and wishing to pass it unanimously. Honourable
Members will rise in their places when I read the Motion.

(Honourable Members stood up.)
“  This Council requests Hia Excellency the Viceroy to convey to His Imperial Majesty

the King Emperor an expre^ion of their deep devotion and loyalty to his Person and
Throne, and their respectful congratulations and sense of profound happiness on the
auspicious occasion of His Majesty's Silver Jubilee, and their earnest prayers for His
Majesty’s long life and reign **.

The Motion was put and carried unanimouBly.

The H ohoukable thk PRESIDENT : I will convey, Hononrable L&la 
Bam Saran Das, the sentiments expressed in jour Motion to His ExceUency
the Viceroy and request him to communicate the sense of loyalty and devo*
tion on the part of this Council to His Majesty the King Emperor.

Tb3i H onoiteublib B ai B ahadur Laia RAM SARAN DAS: I thank
you. Sir.
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The Ck>ancil then adjourned die.
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alMndia and the superior —
687.

Question re appointment of and
vice-Chairm^ of various port trusts.
881.

Ch a ib m b k . P aw bl  o f —
Message from B;is ExoeUencv the

Governor General nommating
Meinben of the Council 6f  Stale
to he on the — . 36



n r a K  ^To oomrdlL w  v n i »  d b b a tm .

Oa a m i i s b  o f  Oo m k :
8m •• L o n d o n  -

Obabm jit  SivoH, Hon. Raja^
Motion re—

Bxpreflsion o f loyalty and devotion
to Hui MajMty the King EJmperor 
on hiB Silver Jubilee. 907-08.

Report of Joint Committee on Indian 
Coui^bitutional Reform. 129-31.

Nomination of the------as Chairman
of the Committee on PetitioriB. 87.

Ohabi. Hon. Mr. P. C. D.— ..
OifiematograiAi (Amendm«ht) Bill-^

Motion to oonaider. 228.
General diacumion of the Gê îeiil 

Budget for 1936-36. 445-47.
General discussion of the Railway

Budget for 1935.36. 238^ .
Indian Finance Bill—

Motion to consider. 760̂  782, 862­
66,878.

Consideration of clau^ 2. 889.
Indian Tariff (Amendment) Bill—

Motion to wnBid<»f. 713-14, 727.
Motion re Report of Joint Committee

on Indian CoAiititatfional Refoxm.
166-73, 179, 183.

Resolution re— ^
Building up of fin Indian Mercantile

Marine. 492-94, 496, 496, 498,
499.

Bnlistment of the Sayyid comii^qi^ty 
in the Indian Army. 674, 675-^6,
680.

Betablighment of an Industrial Coim* 
oil. 607.

Import of foreign rice. 348-60, 369.
Non-ratification of the.^Drafi Con­

vention ensuring benefit or allow*
ances to the m voluntarily 'nn* 
employed, etc. 660-62, 663, 664, 

Non-ratification of the Draft Con­
vention for the regulation o t  h om
of work in automatic she^t-glafli 
works. 663.

Recruitment of all classes io  the
Indian Army. 660, 564.

Reduction of Brlti^ soldierB in 
Ir.dia. 299, 300,307.

Unemployment. 528-30» 688.

Chwttt, H on. Diwan Bahadto Gt
NAHATANASWABn— •
Cinematograph (Amendment)

Motion to consider. 227. ,
Election of the ------ to the Ceht^

Advisory Council for Railways. 838.
Election of the ------  to the Standing

Committee for Beads. 688.
General discussion of the General

Budget for 1936-36. 433-85.
General discussion of the Railway

Budget for 1936-36. 253-56.
Madras City Hinjdu Temples pill—

Motion to introduce. 501-02.
Motion to circulate. 640-41.

O gttT TY , H on . D iw an  B A badub] 'B ^ 
Nabayanabwamx— eohid*
Mbtlon fv R^jport o f Joint'"Coininittee

on ‘ Indian Constitutional Relbnn.
147-50,185.

'^QaiMtk>nf»—
Imports of rice into India. 187.
Reoommendation of the Indian Jafls

Committee relating to Jidl
Libraries. 187-88.

' Resolution re—
Accommodation in the Western Court

fbr Members of the Lesislatuxe.
369-70.

Continued protection to wheat
growers in  India. 477-78.

Exemption of sugar fabtories estab­
lished on :oo-o|>erative Wnes €rom 

, the excise duty. 196-97. .
Import of foreign rice. 388, 839-41,

356.

CSmV CONTBOLLBR OF SxOBJBS—
Question r t  number o f  Stores Purchase 

Circles under the ------ . 286-87.

Chok y , H on. K han BAHADtrn Dr . Sir
N asabvan ji—
Om^atogmph (Amendment) Bill—

Motion to consider. 228.
Motion to pans. 231.

Indickn Finance Bill—
Motion to consider. 798, 862, 865  ̂

869-74, 878.
Indian Tea Cees Amendment Bill—

Motion to consider. 739-40.
Motion rs Report of Joint Committee'

on Indian Constitutional Reform.
86, 138-.S4.

Q u e st io n  rs—
Purchase of quiatoe by provinoes and

stocks of quinine and icinchona 
bark. 675. :

Sale of quinine. 675-76*
Supply of quinine to the rural 

population. 676.
Utility of totaquina and other

derivatives in the treatment o f
malaria. 676-77.

Resolution rs—
Legislation for the compulsory mixing

of alcohol in motor spirit, 377.
Recruitment of Indian Medical

Service officers by open competi­
tive examinations India. 685* 
36.

Steps to check the increase in the
popmlation. 610-12.

CtftmoowAiA Station , N orth  WwnmBsm
RAJI.WAY—
5 m  **PA8nnroBR Cabbxaox **.

 ̂ iSfes^*CmLiAjf-



Ouavm Gftowsae* AMOid^Aixitni^
'f9M

ClKCBONA BaBK—
Quettion ra puraham of qumine b j

' i^rbvinow a£d stotikv^r
l l - s  6̂ 6.

t m w i u s r o a a j t ^  ( k ^ m o M i t n y
Se$ ••____»* under “ B a t ’V

tSHixi AriATtOfr^
S ee ** O m ox o f  thb Dzbxoxob ov_____ »♦

dVHi DlBOBBPlKNOB IfOTSMSVT-r
Statement (laid on the table) rf
.. number of perBons convicted ynder

eeotions 124A and • Tndlaii
Penal Ck>de, for offences in conneo-

‘ tion With the — -  who faav̂  been
released preniatureJy. 18.

CmL Dibobjidxxncb PusomCBS—
Question re release o f Pandit Jaiwahar

Lai Nehru and other ------  on the
occasion of the Silver Jubilee cele­
brations. 013.

Oxvxx^Oincnii—
‘Que^ion re grant o f option tareftiae

appointments in Army Headquarters
and wait for appointments in ------to
civilian clerks, etc. 468.

CiTIL SXBVXCXB OF IndLAJT BTXrWB—
Statement (laid on the table) rs 

employment of British IimI an 
subjects in the------. 28.

, OtVXLIAN CLXSn—
Question re  grant of option to reftme 

appointments in Army Headquarters
and wait for appointments .in oivil
offices t o ------. 46a.

C o a l  F r k io h t » -—
'Question re reduction of

ColX>NlSTS—
See ** H o b s b - bkiu qdiko  -

00M]KAin>BB-IK-CH7BP, H lfi E x GEXXBNOT

General discusnion of the General
Budget for 1036.36. 486.37.

General dieciiPFion of the Pailway
Budfiiet for 1936.36. 230,261.

i Resolution re—
Enlistment of the Sayyid community

in the Indian Army. 680-81, 683.
Inqniry . into conditions. <of hozse- 

bjeeding oolonists. SSl̂ SS.

Goi£MAin>*R-i2T.OHiaF, Hm E xcbllenoy
n w ^ c o n t d n

Resolution eontd.
Recruitment o f all classes to the

Indiali Army. 664.66.
Rtecniftment o f Indian Medical

Service officers by open competi­
tive examination in India. 63t«

Reduction of British soldiers in 
India. 304.08, 310.

CaKMKMBcm, DiapAVTMmiT of-^
ESlection of two non Official Members to

the Standing Committee for thek 686.
Motion for the election of two non- 

official Members .'to the Standing
Committee for the ------. 40.

ColQfKBOIAL TbBATIBS-.
Statement (laid on the table) re

and Notes affecting India. 707*09.

S ee **Kino*8

87.
C O M m iTBB  Olt P E rm O N S —
‘ Oenstitation of the------.
COMHITTBEB—

Question (short notice) re —— oh the
Indionization of the army since lOSO. 
393 9̂4.

COlbnTMAI. COIIPOSITION----
Question re------of the ministerial staff

employed in the Office of the Dirsote r
of Civil Aviation. 678-79.

Comfmr R ion —
Motion for Adjournment re----- - during

Mohurrum. 897-98.
Question re number o f ------̂ whi<di

occurred in India from the 1st o f
January, 1934 up to the present
time. 690-91.

Question (short notice) re------at Fe-
rozabad, Agra district. 891-96.

O o m r m r m  ExAMiNAnoN—
5 ee “  Opkn------” .

Co n cM io n —
S ee “  L o n o  T b b m -------- **.

Con UlTiONS OF SbkvIOB—
3S€ “  N e w --------

OCWORATULATIONS—
---- to the Hon. Sir Bertrand OJancy,
the Hon. Nnwab Malik Sir Moham­
mad Havnt Khan Noon, the Hon.
Nawab Khwaja Habilmllah Of Dacca»
the Hon. Khan Dahafiut* Miati AH 
Bvikhbh Mt bemmad Huiaain aod the
Hon. Sir Alan Par8on», recipients
of Honours. 37-38.



a
CONSTITCrnONAL R e f o i m̂ —

See *• iNDiiLN------ **.

ComPRAOTS—
Statement (laid on the table) ------

with vendors on tl:  ̂ ladian
Railway, etc. d37-93>

CowvinmoN—
Statement (la d̂ on the table) re  <

DBOXA CUCP ^AXlr-
Qneetion re 

in the------. 188-89.
o f  deteQUB

between United Kingdom and Poland
relating to tooDiage 
oertiftoates. 33-35.

€ obbib8po n i>en ob—
Queetion re-------o f detenus in th e  D^U

Camp Jail. 186-89.

Cou n c il  of  Sta t e —
Question re—

Elections for the • 15.
New elections to the------ . 677.

Question (short notice) re new eleotions
to the------. 896.97.

0X7K01L OF St ATB SxTTIHOS—
Question re number o f ------during tlie

budget sessions, 1930 to 1934. 831.

.Cbauc, H o n . Sib  H b n b y —
Motion for Adjournment re vefoiBal of

the Government of India to liold a
public enquiry into the Kamohi
disturbances. 751,758-)b1

OuwroMB D u t y —
Question r e ------collected on goods

chargeable under Item No. 63 &  tile
First Schedule to Act X X jU I of
1934 during the third qui^r^, of the
last three y^rs. 673.

D b f b m q b  E x p b n d x t d b b ^
Statement (laid on,the tal^) re^^oo-

tion in ----- - and pace of tndifoiiza-
tion. 16-17.

D b f b n c b  o f  I n d ia —
Question re basis of calculation aciQpted 

by His Majesty's Govemmwt in 
fixing the contribution of Rs. 2 crores
towards the cost of the------. 673.

P B IiB I—
S ee ** I n t b b  a n d  T h i r d  CLAgs Com- 

9AJVTUBSm
Bee ** T h x b d  G la m  O om pabxm bm ts **.
S ee  T h b o u o h  C a b r ia o b s

T r a i n ” .

P  v a b t m b n t a l  E n q u i b t —
iOoestiQn re  result of the ,W d by

the Inspector o f Post Offices, Jaipur,
into the complaints made against the
^ab-Postmaster, KotputU. 67p*TI.|

DBPABrniBNT o f  Co :
Election of two non-official

to the Standing Committee for the
. 586.

Motion for the election of two non­
official Members to the Standing
Coinmitt^ for the— 40. ’ ’

Dbpabticbot of Education, Hbau»

A ction  of two non-official M ^bers
to the Standing Oommittee for
the------. 200.

Motion for the election of two non­
official Members to the StanciiDg 
CommittM for the -  ■ . Z%‘,

D b p a b t m b n t  o f  I n d u b t b ib s  a n d  L a -
BOUBr—
Motion for the election of two non­

official Members to the S lid ing
Oominittee for the------. 39.

D b t b n u s —
Qo^tion re correspondence o f — —in

Deoli Camp Jail. 188-89.

D b v a d o 88» H o n . S i r  D a v id —
Cinematograph (Amendment) Bill—

Motion to consider. 227-28.
Election of the------to the Central

Advisory Council for Railways. 838.
General discumion of the General

Budget for 1935-36. 418. 451-53.
General discussion of the Railway

Budget for 1935-36. 267-69.
Indian Finance Bill—

Motion to connider. 796, 808, 812.
Indian Naturalir.ation (Amendment)

Bill—
Motion to consider. 223.

Indian Tariff (Amendment) Bill—
Motion to consider. 725.

Indian Tea Cess Amendment Bill—
Motion to consider. 742.

Mcrtion re Report of Joint Committee
on Indian Constitutional Reform.
134-37, 159.

Nomination of the------as a member
of the Committee On Petitions. 37.

Resolution re^
Accoxumodation in the Western Court

IbrBlembeaioftfaa Legiskituxe. 370.
Import of foreign ffioe. 841-43.



INDBX TO COWOJ^ .BTAW

D b va2 > 08 8 , H o k . S i r  D a v id — cantd,
. Jlfsolutipn r e ^ c o r ^ d ,

Beoniitinent r»f d l olMses to the
Indian Army. 651. '

Steps to check the increase in popula­
tion. 604,616.

D isa o T O B  OP C i v i l  A v ia t io n —
S ee  “  O f f i c e  or t h e ------

D ib t u b b a n c b s —
Question (nhort notice) re—

Execution and burial of AMul
Quayum and — — at Karadhi* 64t^

. rPostponement of the exewtion o f
AMul Quayum and------in Kara­
chi. 644-47.

D o c k  L a b o u b b b s

S ee  “  I n d i a n -------- ”  u n d e r B i l l *

D b a i t  Co n v e n t io n —
Resolution re—
' Non-ratifieation of the------ensuring

benefit or allowanced to the in­
voluntarily unemployed, etc. 664- 6U-

Non-ratification of the------for the
regiilation of hotirs o f work in 
automatic sheet-glass worics. 600-

D u it b x b s ' Qu a r te b s—
Question re bathrooms in 

Boad. ^ - 66.

PUTY—
S ee “  E x c i s e --------
See “  I w o B T  - —

“  StroAB E x c i s e --------*»

Minto

S a i t b e k  B e n g a l  B a i l w a y —
S ee ** under “  R a i lw a y ^ s )

R a i l w a y —
See ** -------- ”  u n d er ** R a t lw a v ( « )  **.

E d u c a t io n ,  H e a l t h  a n d  L a n i^ ,  D e -
rABTXENTOF—
Election of two ^on-offieial Members 

,to Uie Btanding Committee for the----. 200.
Motion Cur the election of two non­

official Members to the Standing
CommiMea for the—

E l b o t io n s —
Question i 

—^  for the Council of State. 16.
New------to the Council of State.

677.
Question (short ^tice) re  new -

the Council of Siate. 896-97.
-to

E l b c t o b a l  R o l l s—
Resolution re education of the elec­

torate and preparation o f — -, etc.
367-67.

E l e c t o b a t e —
Resolution re education of the —  and 

^paration of electoral rolls,

E m io b a t io n —

JBleotion of four non-official Members
to the Standing Committee o n ------.
236.

Motion for the election o f four non* 
official Members for the Standing
Committee ou ------ . 219.

E n l is t m e n t —
Question f« eligibility of Vaaahyas for

------in the Indian Army. 702.
Resolution r e ------of t ^  Sayyid com­

munity in the Indian Army« 674-

E x a m in a t io n —

S ee “  I n h ia n  C i v i l  SBiiyicB •

:Kx c a v a .t io n —
S ee “  A b o h j k ) l o o i o a l  - —

J&XdSB DUTYx  •
Question re*^
' Amount realised from the------on

matches. 286.
------collected on sugar, matches and

steel. 673.
------on sugar. 190.

Resolution re exemption of s u ^
ffiMtories established on co-opefstive
lines from the------. 192-99.

Statement (laid on the table) r e ------
ou sugar. 468.

S ee  “  S u o a b ------

E x B cu n o N —
Question (short notice) rs-^

------ and burial o f AMul Q^yum
and disturbances at ^7-

Postponement of tl^ ------ of Abdul
Quayum and disturbances in Ka­
rachi. 644-47.

X̂FBBDXTCBE—
5 e e “  D e f e n c e --------
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I, 1 S-tJp— Food—

m m  jfo  ooeva tL  or UtAts i^bbahib.

Qpe8ik»p T8 ------ , East Indian B«ilway.
m Qnestion re  arrangemeirto lh«

o f - — to pilgnms on bo«rd niigriii  ̂
shipe. 087.

Faotobdcs—
See -GukBS—^
See ••Match------
S ee *• Ordnakcib • 
S ee “  S u g a r ------

F xb io h ts—
fifee “  Coal — -

Factosoks Bux—
S ee “ ------** xm dvr “ Bn.L

Fakb—
<^retiou re  provision of — - in Ihird

eairriageH. 1 1 .

FASL-x-HufiADT, Hoir. Khak Baeadttb 
M iak Sib—  ;
Aligarh MnsUm TTniverflity (Amend­

ment) Bill—
Motion to introduoo. 578.
Motion to consider. 640.
Motion to pass. 60A.

Cinematograph <Amendment) Bill*— 
Motion to oonMider. 225.

Motion for the election of fbur non­
official Membcrp for the Standing
Committee on Emieration. 210.

Motion for election of two non­
official Membem to the Standing
Committee for the Department of
Educator, Health and Lands. 80. 

Motion re Report o f the Joint Cbm- 
mittee on Indian Constitutional
Reform. 41, 06, 100, 108, 14«. 150­
66, 161, 162, 184.

Valedictory speechei în connection with
the retirement of the------ . 670-88.

F e b o z a b a d —
S ee  •• CoMMTTKAX. Bxot **.

F i k a k c b  Bh.1., 1085—
S ee  •• IraiAK------** under “  BllX **.

F iV A K ciA L  C o n d i t i o n  o t  A ssam —  ̂
Resolution r e ------. 630-40.

Fxbvabmb—
Qw^tion te murder o f Caedim Maho­

med Maitcr in Solith Africa and the
possesjsion of —  bv I6dian?( in 
KAtal. 234. ‘

F ir in g—
Question re  recent •

O a v d b i ,
Question re  bon on ------*s visit to the*

North-West Frontier Province. 180»

Gas—
S ee  ** L a o r b y m a i* o r t  • 
S ee “ Tisar —  ” .

OSNXRAli B u DOIOT—

tGeneral discussion of the —  for 1035­
86. 804.468.

‘ • Message from Bis Excellency the
Governor General appointing days
for the prpsentation and geneM
discussion of the • 

Presentation of the > 
888-80.

86.
-for 1085-86.

. by txoops
during the disturbances at Karachi.
680-0U.

G h a z a n f a r  Ali K h a n , H o n . R a j a —
Cinematograph (Anaendment) Bill*-

Motion to consider. 220.
Motion to pnss. 230-31.

Election of the----- to the
Committee for Roads. 588.

General discussion of the General
Budget for 1935-36. 437-41.

Genen3 discussion of the R^dlway
Budget for 1035-36. 244-47.

Indian Finance Bill—
Motion to connider. 768, 760, 775,

706, 803-00.
Motion for Adjournment re refusal o f

the Government of India to hold a
public enquiiy into the Kaiaclii* dis­
turbance?. 743-46, 750, 75̂ 8, 758,
750, 760, 761, 762, 763, 764.

Motion re  Report of Joint Committee
on Indian Con^itutional Refbrm.
42-48, 01-102, 100, 118, 120, 125,
146, 150, 161. 162.

Oath of Office. 1.
Indian TarifT (Amendment) BiD—

Point of order raised by the------as
to whether Government is in order
in bringing in a Motion which is
identical in nature to that of a
Resolution moved earlier in the
session. 782-88.

Motion to pass. 786-M.



mraz TO oouNoa. of DEBATstt. II
OK4SAVFAB, Au Kxak» Hon. Ba#a—̂eoft«d.

"Point o f order raised by t|Ke r ~ ~ M
to whetker a speaker le to
refer to an amendment or ReBohitk>n 
which has been withdrawn, 30/(.

Point of order raised by the------a« to
'whether it ie not in the j^wer of the
Chair to aKk Obvemment to ' give a
definite reply to a particalar ques­
tion. 769.

Question re—
Arraiigmerits for the suppler of food

to pu^m s on boanl pilgrim ships.
M7.

Attachment of a pai^n^oy carriage
to the ballast train running between
Haranpur to Chunoowala and
Rawal (Cbwbwal) fftations, Noith
Weetern Railway, 7-8.

Canual leave allowed to Superinten- 
d«nts of Post Ofnoes. 5»8.

Communal compotdtion of t^e minis­
terial staff employed in the ^Office 
of the Director of Civil Aviation.
678-79.

Construction of a railway line from 
Baranpur to Jalalpur Kikna
(Jhelum district) by thie North
Western Railway. 8.

Constmction of quarters for miners
toployed at the Khewta salt
mines. 8.

Factors taken into conbideration 
when granting honorary King*s
Commissions to Viceroy's Com- 
mfsfi»1oned officers. T90.

Holding of the Indian Civil J ^ rv jce
examination on jumma-tpl-wida
and Id-ul-Fitr holidays. 516.

Number of officerp of the Salt De­
partment ptationed at Khewra. 8. 

Bequest by the Jhelum District
Board that the railway bridge on
the Jhelum River bet^’een Maluk- 
wal and Haranpur stations, North
Western Railway, be made fit for
motor tmiBc. 7.

Question (short notice) re postponement
of the eiceoution of Abdal Quayum 
and disturbances in Karachi.
644-47.

Question (supplementary) i
Casual leave allcwed to Superinten­

dents of Post OflPces. 688.
Construction of quarters for miners 

employed at the Khewra salt
mines. 8. .

Execution and burial of Abdul
Quayum and disturbances at
Karachi. 648.

HoMiag o f the Indian Civil Service 
examination on JumnMi-tul-wida 
and Id-ul-Fitr holidajs. 516.

O h a za ^ ^ a h  Ati Khak, How. BajAt**
concld.
Question (supplementary) ra— comidn 

Postponement of the exeotrtion o f
AlMul Quayum and disturbances
in Karachi. 646.

Beqtiest by the Jhelum District
Board that the railway bridge on
itie Jhelum Biver between Malak* 
wal and Haranpur stations, North
Western Bailway, be made fit for
motor traffic. 7.

Besolution re—
Continned protection to wheat grow* 

ers in India. 477. ,
Damage caused by the Salt Range

and Khewra salt mines to cultur- 
able lands. 572, 580-92, 596-99.

Education of the electorate and pre
paration of electoral rolls, eto« 
357-60. 361, 366-67.

Enh^lment of the Sayyid comma*
nity in the Indian Army. 574-77  ̂
579. 583-85.

EstabliFhment of a Ministry o f
Communications. 569, 571.

Inqiiirv into conditions of hbtte*
br( eding colonist-. SSS-Sl, 533.

Becruitmetit of AlV classes to (he
Indian Army. 652v55, 556*.

Reduction of British soldiert ift 
India. 288,295-97,31)5.

OHOBAIi, H o n . M b . JirOTBNANATH—
Oath of Office. 1.

Q h o b b  M AtJtnr, H o n .  Me. SATTJurj^BA.
C b a n d b a —
Election o f the —— to the Standinff

Committee for the I>*f>aTtmbnt o f
O’mmerce. 586.

Indian Tariff (Amendment) Bill—
Motion to consider. 718-J9, 723.

Nomination of the------as a member o f
the Committee on Petitions. 37.

Point of order raiKCil by the
reply to a questinn given in 'the
Legislative Assembly being put for.

’ ward as a reply to a question asked
'* in the (Council o f Stafcp, a® without

those answers before Mem ben 
sopplemen ary questions could not
be asked. 669.

'Queslion te—
Appointment of diainnan and Tice,

chainnei) of various port trusts.
831.

Cost of the iempotary air-<‘ondition* 
ing plant in the Leg*s1a1 ive AstCm* 
Wy Chamber, New De hi. 830*

Numbt r ol Biitish oflfi<*ers ho ding
the King’s Commi«<'ioii in the
Indian Armv from 1923 to 19S4. 
829-30. ‘
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ĴSLOSH Maitlik, HOn. Mr. Satysmdra
Ohakd&a— con td

QuMdon re—oon«<i.
Number of Council of State sit­

tings during he budg<  ̂ sessions
1930 to 1934. 831.

Number of Indian offioom and
Indian other ranks plaoed on the
pension list after the Great War.
829.

Number of Indian officers holding
the King's Commission who were
employed in administrative
branches o f the Indian Army fr o m
1932 to 1934. 832.

Transfer of Indian Medical Service
officers to the Presidency of
Bengal. 828.

Vocational training of Indian soldiers
with a view to employment alter
dipchari^e. 830. *

Besolution re—
Continued protection to wheat

growers in India. 472, 476.
Recruitment of all classes to the 

Iiidian Army. 646.
Salt Additional Import Duty (Eitend- 

ing) Bill—
Motion to consider. 899-900.

OxADBTOKic, Hon. Mb. 8 . D.—
Election of the ------ to the Central

Advisory Council for Railways. 388.
General discnssion c»f the General

Budget for 1936.30. 426-27.
Indian Finance Bill—

Motion to consider. 789-91.
(Q h k s c Y f  Hok. Bib Bkbtbanjv—

Congratulations to the ------ on the
Honour conferred oo him. 37.

Oath of Office. I, 667.
<3tUJiS Faotobi«8—

Question re  number o f ------in India.
616-18.

.Gxjkss, Hon. Mr . ,T. B.—
General diicusi îon of the General

Budget for 1936-36. 441-42.
Motion re Report of Joint Committee

on Indian Constitutional Reform.
173-76.

Resolution re import of foreign rice.
346-47, 362.

OoiTNDHR, Hon. Mr. V. C. Velungibi—
General discussion of the Railway

Budget for 1936-86. 272-73.
Motion re Report of Joint Committee

on Indian Constitutional Reform.
144-46, 164.

Resolution re  exemption of sugar fac­
to lies estnblisheii on co-operative
lines from the excise duty. 196.

C< VERNMNT BriLMNOS—
^ue«tion re insuranc'e o f ------. 832.

GOTSENMBNT iNTBRMIODtATB C O L lM i
H o s t e l , D a c c a—
Statement (laid on the table) re billet­

ing of troopfi in the ——, 17.

G o v e r n m e n t  O i'F iciA iiS —

Motion for Adjournment inquiry by
tribunals into tho conduct o f ------ .
832-34.

G o v e r n m e n t  o f  I n d i a —
Motion for Adjournment re x f̂usal of

the ------  to hold a public enquiry
into tho Karachi disturbances. 702­
03. 743.66.

Question re  sterling held by the ------
on 31st December. 1934. 16-16.

G o v e r n m e n t  of  I n d ia  B ell—
Ŝfee “ ------- •’  under “  B il l

G o v e b it m e n t  o f  I n d i a

Resolution re State Bailwav and —
311-26.

GOySBNMENT OF InDIA PbESS, N bw
D e l h i —
Quei&tion re—

Appointment of on apprentice in the
Rs. 200— 10—260 gi^e. 670.

Qualifying test for appointment as
readers in the------. 667-68.

Supersession of readers in the ------
by their juniors. 670.

G o y e r n m e n t  o f  I n d i a  Se c b e t a b ia t -^
Statement (laid on the table) re number

of unpassed clerks employed tem­
porarily in the routine division in 
the------. 19-27.

GoYBBiiroB Ge n e r a l , H ib E xg e l le n c t
t h e —
MesMkge from appointing days

for the presentation and gene^
discussion of the General Budget.

Message from appointing days for
the presentation and general dis­
cussion of the Railway Budget. 36.

Message from ------ directing that the
heads of expenditure specified in 
sub-section {'i) o f  section 67A of the 
Government of India Act shall be
open to discussion when the Budget
is under c*onsideration. 36.

Message from ------ nominating
Members of the Council of State to
be on the Panel of Chairmen. 36.

Message from ------ forwarding his
certificate and recommendation to
^ e  Indian Finafice Bill, 1935,
which the Legislative Assembly hm 
&iled to paw in the form recom­
mended by him. 693.
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OEF.AT W,
Q u cB tion  re number o f Indian offioefs

aod Indian oilier ranks plaoed on
the pension li«t after the — . 
829.

G|uao» H o n . Sir  J am bs—
Jndian Finance Bill—

Motion to consider. 769, 814-22.

GtJlUDS—
Statement (laid on the table) re

of the Allahabad Division, East
Indiaii Railx* oy. 29.

H

H a b i^ lia h  o r  Dacca, Hon. Nawab
K h w a j a —
Congratulations to t h e ------on the

Bonoiir conferr d on hin>. 37.
Motion re Report of Joint Committee

on Indian Constitutional Reform.
114, 142.

Question (ftupplementoxy) re execution
and burial of Abdul Quayum and
disturbances at Karachi. 648.

Resolution re—
Continued protection to wheat

giowera in India. 476.
Reduction of British soldiers in 

India. 300.
Enlistment of the Sayyid oommunity

in the Imlian Army. 679.
Reoruitmeot of all classes to the 

Indian Army. 546.

H ajtk z , B o n . K h a n  B a u a d v r  Sy s d
A b d u l —
Election of the —-— to the Central

Advidorv Council for Railwavs.
33S. ‘ ‘

Motion re Report of Joint Committee
on Indian institutional Reform.
102.04.

Nomination of the ------  â  a member
of the Committee on Petitions. 37.

Resoluticn re establishment of a Î linis- 
try of Commuiiicationp. 669.

Haxxbtt, Hon. Mr. M. G.—
Cinematograph (Amendment) l îll—

Motion to introduce. 40.
Motion to consider. 223-25, 226,

228-29.
Motion to pasiK. 230, 232.

Indian Naturalization (Amendment)
Bill—
Motion to consider. 220-22.
Motion to pass. 223.

Motion for Adjotimment rt relntal of
the Government of India to hold a
public en<)uiiy into the Karaehi dis­
turbances. 747-61. 766, 766.

Hallett, Hon. Mb.M. G.—eon«d«
Pam Marnage and Divorce BiB^

Motion for reference to Joint Select
Committee. 381-82.

Resolution re— ,
Education of the eleetonite and 

^paimtion of electoral rolls, etc.

Steps to check the increase in
population. 620-26,629.

Habanptjr—
See “ RAH.WAY I,nfn

Habakfub N ation, Noeth WBftrxBN
RAILWAt-—
See ** Pasrbnobb Cabbiaob
5ee ** Railway Bbidob **.

Habdwab^
See “  Thbottoh Cabriaobb **.

HtEAB OFFICBfi—
Question re number of postal divisions

and------In Assam. 674.

High Courts—
Question re number of appeals against

acquittals from Sessions Coni^ to
------. 236.

Hinoub—
Question re percentage o f ------in the

Office of the Director of Cî
tion. 678.

Civil Avia-

Holidays—
Question re holding ol the Indian Civil

Service rxnminat on on Jumnia-ttil- 
wida and Id-ul-fitr------. 616.

His Majbbty’s OovBBNincHT—
See “  Dbtence of India

HoNOBAiiY King's Commiss on» ~
See ** King’s Commissions **.

H o n o u r s—
CongratulationH to the Hon. Sir 

Bertrand Glancy, the Hon. Nawab
Malik Sir Mohconmad Hayat Khan
Noon, the Hon. Nawab Khwaja
Habibullah of Dacca, the Hon.
Khan Bahadur Mian Ali Baksh 
Muhammad Hussain and the Hon.
Sir Alan Parsons, recipients of — , 
37-38.

HOBflB BBBXniKO COLONIS
Resolution re inquiry into cx>nditions 

o f .-----  328-33.



Cinemaiogfaph Amendment) BilW
Motion to oonA der. 225-2^
Motion to pass. 231.

Genera] disoussion o f the Qeneml
B iid«t for 19M.36. 4 0 1 ^  422.

< ^ n e n d  disoosMon of the Railway
Budget for 1935-36. 236.38.

Indian Finance Bill—
Motion to cor.sider. 812, 616, 617̂  

818, 810, 820, 821, 822, 823, 642» 
844.61, 872, 881, 883, 884.

Indian Naturalization (Amendxnevit)
Bill—
Motion to consider. 222.

Indian Tariff (Amendment) Bill—
Motion to consider. 725-30.

Motion for Adjournment re—
Inquiry by ribunaLs into the conduct

of Government officials. 832-34.
Refusal of the Government o f India

to hold a public enquiry into the
Karachi disturbfl^oes. 751, 764­
56, 758, 759, 760, 761, 762, 763̂  
764, 765.

Motion re Report of Joint Committee
on Indian Constitutional Reform.
65, 106-14, 117, 118, 121, 123, 153,
161, 163-64, 178-81.

Point of order rai^l by th e ------that
it is unparliaznentary for an H oi.
Member to call another Hon. Member
“ irrc8p4)nRible **. 367.

<5aeRUou re—
Amount debited to the head ”  Reduo- 

tion and Avoidance of Debt ”  and
net excess expenditure over inoome
during the 1st Apri, 1927 to 31st 
March, 1934. 673-74.

Dasin of calculation adopted by His
Mftjesty’B Government in fixing
the oontr.bution o Rs. 2 croves 
towards the cost of the Defence o f
India. 673.

Capitation charges. 14, 336.
Company-managed Railw^s which

the Government of India have an 
option of ptirchasing. 465.

Customs duty collected on good^ 
chargeable under Item No. 68 in 
the l*'irst Schedule to Act X X X H
of 1934 during the third quarter
of the last thr^ years. 673.

Duties of the Army in India in case 
of attack. 671.

Elections for the Council of l^ te .
15.

Bx ise duty collecteci on sugar,
matches and steel. 673.

Imports of protected steel goods.

Interest on Ways and Means Ad*
vances during 1934-35. 16.

Period of service in the various
arms of the Indian Army. 671,

Proportion fixed for Muslims w d
other minor ties in each province
in certain departmente. 674.

1 4

f io u A iw  Im am , H ok«

mmx TO oou3iazi> o f  b ta t b  d b b a tb s .

Homain Imam, Hon, Mb.—co#w«f. 
Question re—con^.

RecruitiM areas and castes who
jomed the ” “Indian Army in 1932.

Sterling held by the Government of
Inaia on 3 ist. *

671-72.

15-16.
J^ecember, 1934.

Question (short notice) re—
Amendment o f the Indian Life

As8urance Act. 337.
Working o f the Indian Inoome-tax

A<Jt. 336 37.
Question (supplementary) re—

Arron^ments for the supply o f food
pilgrims on board pilgrim ships«

Bathrooms in duftries’ quarters.
Minto Road. 466.

Capitation chargef>. 14, 336.
Communal riot at Ferozab^, Agra

district. 894, 895.
Elections for the Council of State.

15.
Execution and burial o f Abdul

Quayum and disturlMmces at
Karachi. 648.

Interest on Ways and Means Ad­
vances during 1934-35. 15.

Martial and non-martial classes.
466-67.

New electionft to the Council of State.
896.

Number of Indian officers and Indian
other ranks placed on tlie p̂ n̂aion 
li«t after the Great War. 829.

PoKtponement of the execution o f
Abdul Quayum and disturbvjcee
in Karachi. 647.

Resolution re—
Building up of on Indian Merviantile 

Mar lie. 490-92, 495.
Continued prote.:'iion to wheat

growei-s in India. 470, 472-^4.
475,477,478,479, 481.

Enlistment of tho Sayyid communi^
in the imiian Army. 577-78, 580.

Establifiliment of a Ministiy o f Com- 
munir^ations. 570.

Establishment of an Industrial 0>un- 
cil 507-09.

Goverrimcnl of India and State
Railway Presses. 320-21, 322.

Import of foreign rice. 343-45, 353,
351.

Non-ratification of tho Draft Con­
vention en*juring benefit or allow- 
ance<» to the involuntarily im- 
employed e c 658-60.

Non- atifica ion of the Draft Con 
vention for the regulation of houi»
o i  work in automatic sheet-glass
works. 653. ^

IWcmitinent of all classes in the 
IfidJah Army. 546, 548, 651, 555­
7, 564. ■
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Ho08Anf iMiJi, Hov. u.-<cmtd 
Resolution, re—otmid* 

iUduoiion of British soldiers in 
luciiA. 292.95, 290, S00» aoB.

Steps to check the increwie m 
population. 601^7,612,618,616, 
617, 610. 624, 620-20. 

0nemployment. 590.

Houbs of Work—
Resolution non •notification of the

Draft Convention for the regulation
of ------  in automatic sheet^gkM
works. 650-54.

Jqp COITTBAOTOBS—
Question re Me&en. Q. S. Patteraon 

and Co.,------ . 302.

JmpKtoAL Chrmioam, Ltd.—
Question re termis on which the long

term concession ^ bh granted t o ------ .
18.

lifPBBiAx. Council o f  AaBXCULTUBAL 
Research—
Question re researches made by the 

in the fk?ld of Indian agricul­
tural produce. 514.

InpoRtra— 
Question i

■ of protected ateel goods. 14.
------of rice into India. 187.

Resolution re ------ o f foreign rioe.
883, 389 57.

IMFORT DxTTY—
Question re representations £rom tiis.

sugar industry in regard to the------
on sugar, etc. 18.

I m A V  AoRXCfUIffURAJL P roducb—  
Question re researoheB made by th« 

Imperial Council of Agricultural 
Research in the field o f ------. 514.

IlTDZAN AiBOAAFT BzLL—
See “ ------•• under “ Bill**.

IKDIAN Arkt—
Question re—

Eligibility of Vaishyas for enlist­
ment in the ------702.

Number o f British officers holding 
the King’s Commission in the
------ from 1023 to 1034. 820-30.

Number o f Indian officors holdmg 
the King’s Commission who w ^  
employed in administrative 
hxanches of the ——  firom 1982 to 
1034. 832.

IsmiAw Army,— eomM*
Question re—oon^.

Period o f servioein the 
arms of th e------ 671v

various

Recruiting areas and castes who
joined the------in 1982. 671-72.

Resolution r&^
Enlistment of the Sayyid communi- 

-. 574.85.ty in the
Recruitment of all classes to the 

------ . 541-68.

Ikdian Army (Ahrkdmkt) Bxlet—
See “ ------*’ under •'Bin.” .

h m iA tr  Army Orditanor Corps— 
Question re number of Indians employed

in the ------. 9.

Indiak Army Sfboial CoRinnaifln 
OF Education—
Question re—

Number of Viceroy’s commissioned
officrers holding th e------ . fl.

Standard of, and number of Indians
holding, the ------ . 10.

Ihpxan Carriac® by Air Bnj>—
5ee “ ------”  under “  Bill

Indian Civil Sbrvicb—
Question re repiesentaUon of Vaishyas 

in th e------. 467.

Indian Civil Sbrvicb Examination—
Question re holding of the ---- - on

Jumma-tul-wida and Id-ul-fitr 
holidays  ̂ 516.

Indian Constttutional Reform—
Motion re Report of the Joint Coni  ̂

mittee o n ------. 41-186.

Indian Door Labourbbb Bujt—
See ** ------ ’ * under “  Bill

Indiak Finanob Bill, 1935—
See “ ------ ** under Bell ” ,

Indian Inoomb-tax Act—
Question (short notice) re working of 

the ------. 836-37.

Indian Inoomb-tax (Ambndmbu*, 
Bill—
See ••----- ”  under “  Bnx’

iNDXANlSATlOir'-*
Question re ------ of high^ appoint­

ments in ordnance fisotories. 692.
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Question (short notfoe) re  CottiniittieeB 
pn tha - —  of the i fmy siooe 1920. 
303-94* ■'

Stateisent (laid on the table) m  re­
Motion in defence expenditure and 
pace o f ------  . 16-17.

I n d ia n  J a h ^  C o m m it t e r —
Question re  Recommcndalion of the

------  relating to Jail Libraries.
187-88.

IroiAi^ t o E  A bsubance Act—
Question (short notice) re amendment 

of the ------- . 337.

I m o iu r  M e d ic a l  Se e t io e  O n n cB B s—
Question re transfer of ------ to the

preHidency of 828.
Resotution re recruitment o f, —;— 

by open competitive examination 
in India. 630-38.

I n d ia n  M e r c a n t il b  M a x i n e —
Resolution re  building up of an ------ .

482-.VH.

I n d i a n  M il c h  Ca t t l e  P r o t e c t io n  
B il l —
S ee “ -----------’* under “ Bili.

I n d ia n  M in e s  (A m e n d m e n t ) B il l —
“ --------”  under “  B i l l  **.

Indian Naturali/ ation (Amendment) 
B ntL —
S ee

I n d ia n  N a v y  ( D i s c i p l i n e )  B i l l —  
S ee “ ------*' u n d er “  B i l l

I n d ia n  O f f ic e r s —
Question re— 

Number of and Indian other 
ranks placed on the pension list 
after the Great War. 629.

Number of ------  holding King’s
Commissions in the Army Educa­
tional Corps. 9. ’

Number o f ------holding the King’s
Commission vho were employed 
in administrative branches of the 
Indian Army f r o m  1982 to lMt4.
832.

][NDLAN O t h e r  R a n k s —
Question re—

Number of Indian offlcers and •—  
placed on the pension list after 
the Great War. 829.

Number ol Viceroy’s commissjoned
officers and ------  who have
>an univendty eduoation. 10 .

I n d ia n  P o r ts  a n d  TBLfe^nA^HS D e ­
p a r t m e n t —  .

Eleeticm o f two non-pffida! M ^befs 
to the Btoinding Committee 'for the 
----. 88.

*Moiicm foî  the election o f two non­
official to the Standing^
Committe for the----- .̂ 40; "

I n d ia n  R u b b e r  C o n t r o l  B i l l - ^  
jSee ^^------** under ** B i l l ” .

iKmANS^
Question re—

Alleged grievan̂ *es o f ------in
Zanzibar. 643.

Murder of Cas.̂ im Mahomed' Mait^r 
in South Africa and the posseasioii
of firearms by ------ in Natal.
234.

Number of ------ employed in the
Indian Army OrrJnance Corps. 
9.

Number of ------in the various
branchen of the Military En­
gineering Services, Royal Tank 
Oort)M, etc. 10 -1 1 .

Standard of, and number of — — 
holding, the Indian Army Special 
Certificate of Education. 10.

I n d ia n  So l d i ;
Question re—

Number of British and
arms on 1st OcU»ber, 1934. 288­
84.

Vocational training of ------  with a
view to employment after dis­
charge. 830.

I n d i a n  S t a t

S ee *‘ ClVTL SBRVlCfEB o f

I n d ia n  St o r e s  D e p a r t m e n t —
Question re amount of stores pur- 

chai^d by the ------. 287.

I n d ia n  T a r i f f  (A m e n d m e n t)  B i l l —  
S ee “ ------** under “  B i l l

I n d ia n  T a r i f f  B i l l —
S ee  “ ------’ * under “ B i l l ” .

I n d ia n  T e a  C e s s  A m e n d m e n t  B il l —
S ee “ -------- ** u n d e r  B i l l

I n d ia n  T e a  Cb s s  C o m m it t b b —
Statement (laid on the table) re  ------
29-30.

I n h ia k  T s d s t s  (A m e n d m e n t ) —
S ee “ --------** u n d e r  “  B i l l
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lirOOICB^AX A oo^
S b6 •• Indian —

Jmoommjtax. (AmBHBmnra) B a jr—
‘^ Ik diah  - — ”  under •‘ B il l *’ .

Im d o -B b itib h  T b a p *  Aqwebmem*—
Qnefttiou r e -, 6-7, 12.

Zm>o-Bt7bma T r a d *  R e la t io n ® —' 
Question r « ------ . 336-86.

I ndxtsthial C oO T cn /—
Resolution re eetabHshinent of an

503-12.

llfDXmBIXS and LABOVB, DXPAJlTiaNT

for the election o f tnro non*
ilexnbeis to the Standing

Committee for the — . $0.

IxnraBOTOB OF Post Om oss, jA m r»—
Question re  relEtult of th e  de|^rtment«l

enquiry held by the —
o o m p la in ts  made a g a in s t  the Sub­
Postmaster, KotputU. 670-71.

ItmtmANox—
Question re -----

buildiugs. 832.

Inbukanox Foijcxxft-
5ee •• PoBTAi —r-

of Ooifemment

I m t x b  a n d  T h ib d  Gl a s s  C bii^A B v-

Question re removal of between
Luutmow and Delhi via  Mofidabad.
615.

X a n m  Class W a i r n o  Rooks—
Statement (laid on the table) f e ------

at Allahabad and Prayag aM  ^ r d
olass waiting hcdl at AJlahlibady 
East Indian Railway. 28.

lNT■BX81̂ —
Question

—  accruing to MuhaaansdaiEis 
on the War Loan and
Bonds issued by Goyemment.
677.

on Wnys and Means Advances
durhig 1934-36. 15.

Ibon and Stb e l D u tie s  B t l l —
^ee ’ under “ Bnj.**.

jAODzsH Pkabad, Hon. Kvnwab—
Indian Finance Bill—

Motion to consider. 600-12.
Oath o f Office. 680.

Jaodish Prasad » Hon. Hai Bahaditii

Election of the----- to the Standing
Committee for the Departnient of
Education, Health and LoiidB. 200.

General diecussion oi the General
Budget for 1936-36. 443-^5,

Gener^ diseuBsion of Lhe Railway
Budget for 1935-36. 250-58.

Indian Finanre Bill—
Motion to consider. 780, 783̂  

879-81.
Indian Tariff (Amendment) Bill—

Motion to consider. 730.
M ^on re— HI

Expression of loyalty and devotion
to !Êî  Majesty the King-Kmperor
on his Silver Jubilee. 908.

Report of Joint Committee on Indian
Constitutional Reiorm. 79-83.

Nomination of the ------ as a member
of the Committee on Petitions. 97.

Question re—
Eligibility of Vaishyas for etilfiit- 

ment in the Indian Army. 702.
Grant of option to refuse appoint*

ments in Anny Headquartere and
wait for appointments in civil
offices to civilian clerkB, etc.
468.

Introduction of new conditioue of
ser^nre for Anny Headquarters
offices. 468. ^

Loss of revenue if the half-to la
weight for letters is incree/$ed to
a tola. 467.

Martial and non-martial clashes. 
466-67.

Number of plaes factories in India.
616-18.

Representation of Vaiahyae in the
Indian Civil Service. 467. 

Running of Hirough carriages from
Delhi to Hardwar on the North
Western and Ea t̂ Indian Rail* 

[wny sections via  Meenit, etc.
701-02.

IJpe of lach^matory or tear gas 
for disperBing njobw. 701. ’ *

Question (supplementary) re repre* 
sentation of Vafshyas in the Indian 
Civil Service. 467.

Resolution re—
Building up of an Im îan Meroantile 

Marine. 482-85, 600^1.
Continued protection to fl4ieat 

growers in India. 476-77.
Establishment o f a Ministry of

Commiuucations. 670.
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JAQDI4H P r a s a d , H o n . R a i  B a h a d u b
L a l a — confd.
Reaoluiion re— con id .

Recruitment of all clMseti to the
Indian Army. 663.

TJnemplovmt^at. 021-24, 626, 631, 
532, 639-40.

J a il s  C o m m t t t k b—

S ee  “  I n d i a n --------

J a i l  L i b b a r i b s —
Qii93tion re reoommondation o f the

Indian Jaih Committee relating to
------ . 187.88.

J a l a l p t t b  K u c n a n  (J h b lu m  D i s t b i o t ) —
S ee  “  R  viLWAY L in k

Jhblum Distbiot Boabd—
Question re request by the ----- - that

the railv?ay oridge on the Jhelum
River between Malakwal and Haran- 
pur stationa. North WeAtem Rckii- 
way, be mi^e fit for motor trafiBc. 
7.

Jhsluac R itbb—
S ee  “ R a i l w a y  B b i d g b

JZNJSTAH, Mb .—
Question re result of discussion on the

amendment of —  to the Resolu­
tion on the Joint Parliameiitcury 
Committee's Report. 191.

JOHKSON, Hon. Mb . J. N. G.—
Oath of Office. 1.

Joint Committbe—
Motion re Report o f the------on Indian

Constitutional Reform. 41-186.
I? .̂ 4.

J oint Pabliaacbntaby 0oiciffiTTBB*8 
R epobt—
Question re—

Recommendations of the Government
of India on the------ . 283.

Result of discussion on the amend­
ment of Mr. Jinnah to the Re­
solution on the------ . 191.

K

K i m A B ,  H o n . M b . V iv a y a k  V i t b a l —
General disoussion of the General

Budg(*t for 1936-36. 416-19.
Indian Finance Bill—

Motion to coni îder. 836-40.
Motion for Adjournment re  refusal

o f the Government of India to
hold a public enquiry into the
Karachi distarbaoces. 753-04, 766.

K a l i k a r , H o n . M b ,  V iK a y a k  V iT S A t< ~
contd,
Quewtion r e —

Appointment o f an apprentice in
the Government of Imjia Fress  ̂
New Delhi, in the Rs. 200—10—
2,50 grade. 670.

Period for which Manngerp, Govern- 
ircnt of India PrcBPee, Calcutta* 
New Delhi, Simla and Alivzarh 
can be posted at one station*
668-69.

Postal iiiMur*01 CO poliriei». 201-02.
ReRviH of the departmental en­

quiry hold by the Inspector o f
Post Offices, Jaipur, into the
complaints made against the Sub-
PoRtmant^r, Kotputli. 670-71.

Superses^on o f Readers in the Gov­
ernment of India Press, New 
Delhi, by their juniors. 670.

Question (short notieel re  commnnal
riot at Ferozabad, Agra district,
691-96.

Resolution re—
Advancement o f loans on the se­

curity o f postal insurance poll* 
oiea. 325-26,328.

. Education  ̂ o f the electorate and
preparation o f electoral rolls, etc.

Non-ratification o f the Draft Con­
vention for the regulation of hours
o f work in automatic sheet-glass
work'8. 652-63.

Reduction of British soldiers in
India. 303-04.

K a m b s h w a b  Si k o h  o f  D a b b h a n o a ,
H o n . M a h a b a j a t  h ib a j a  S i b —
Indian Finance Bill—

Motion to consider. 791-94.
Motion re Report of Joint Committee

on Indian Conntitutional Reform.
63-67.

K a r a c h i  D is t u b d a n c b s —
Motion for Adjournment re refusal

o f the Government of India to
hold a public enquiry into the------ .
W2-03, 743-66.

Question re  recent firing by troops
during the ------. 689-90.

S ee  “  D is t u b b a n o b s  ” .
K x n y a  L a n d  E N Q riB Y  C o m m it tb ®  Rji-

Question re 11- 12 .

K k a p a b d e , H o n . M b . G . 6 .—
Indian Finance Bill—

Motion to consider. 826.
Motion for Adjoummcnt re refusal of

the Government of India to hold a 
public enquiry into the Karachi
disturbanoeja. 747, 760.

Motion rs Report of Joint Committee
on Indian Constitutional . Reform.
120, 121,131-33.
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X m a v a x d k , Hon. Mr. G. 8 .— contd.

Baiohitiion re—
€k>vomment of India and State

Railway PresBes. 316-19, 322, 323.
Stepe to check the inoreaw* in popula­

tion. e04, 006, 607: 60S.

.S bewba- -
S ee  ** O f f i c e r s
B ee ** S a l t  D sp a b tm b n t

.JCe b w a a  Sa l t  Miincs—
Qoestion r e  oorwtruction of quarters for

miners employed at the ------ . 8.
Resolutbn re damage caused by the

Salt Range and ------ to culturable
lands. 571.72, 5 8 9 ^ .

HCzowAi, Hok. S h a ik h  M o th ib  Hosain—
Question re  —

Number of communal riots which 
occurred in India from the 1st of
January, 1934 up to the present
time. 690-91.

Pay and aliou'aneee o f ticket exam­
iners on certain State Railways.
392.93.

Recent firing by troops during the
disturbacices at Karachi. 689­
90,

(Kino's C om m iss ion s—
‘Question re— 

Factors taken into consideration
-  towhen granting honorary 

Viceroy’s Commissioned officers.
190.

.Number o f British officers holding
the ------ in the Indian, Army
from 1923 to 1934. 829-30.

Number o f Indian officers holding
------  in the Army Educational
Corps. 9.

S n c Q  E m p e b o b , H is  M a j e s t y  t h e —
Moti n re  expression of loyalty and

devotion t o ------on hi«i Silver Jubilee.
906-09.

I aACHBYMATORY Q
Question re use of t^ar or

parsing mobs. 701.
for dii-

Bee ** C a s u a l -------- **.

I w i s l a t i o n —
Resolution r e ------ for the compulso^

mixing of alcohol in motor spirit.
372-80.

Absbhblt Chambbb-*
Question re  cost of the temporary air-

conditioning pleoli in ti&e------New
Delhi. 830.

IjcmiBs*—
Question re—

Loss of revenue if the half-tola weight
for — — is increased to a tola.
467. .

Result on postal revenues due to re­
duced chargee on — , etc., during
1934. 514-16.

A s s x jb a n o s
S ee ** I n d ia n  -

in the medbanical
IdfTEB ATE R e CBU:

Question re  
branch of State-managed R^lways.
336.

L ( l o t d ,  H o n . M b . A. H .—

Oath of Office. 767.
alt Additional Import Duty (Extend*
ing) Bill—
Motion to consider. 901, 902*^3.

L o a n (s )—

Resolution re advancement o f ------on
the security of postal insurance 
policies. 325-28.

S ee  “  W ab------
L o o a l  A d v is o r y  C o m m it t e e s—

Question re issue o f passes to membeni
o f ------. 233-34.

L o n d o n  C h a m b e r  o f  C o m m e rc e —
Question re alleged opposition of the

------to the Zanzibar Clove Growers*
Association. 643.

L o n o  T e b m  Co n c e s s io n —
Question re terms on which the

was granted to Imperial Chemicals,
Ltd. 13.

L o y a i /t y —
Motion re expression o f ------and devo^

tion to His Majesty the King-Emper- 
or oix his Silver Jubilee. 906-09.

L u c k n o w —

S ee * * I n t e b  a n d  T h ib d  C la b s  C o x *
p a b t m e n t  **.

S ee  ** T h ib d  C la m  C o m p a b tm e n t  ***
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Lxnmr, Hok. LBTOBxirim-̂ CouM 
A. K- R > -
Oath of OOioe. 689.

Madbab Crnr H i n d u  T b m t c b s  B xlit-
$ f  “ ------ ”  under "  Bnx ^

M ixAsfwAL S ta ts o v ,  N o b t h  W n m n u r
.B a j l w a t —
i9M **RAiLWAr BnxDoa’*.

QueHion re utility of totaqiiim ,̂i|uid 
other derivativeB in the treatment o f
------ . 676-77.

H a v a g e b s ,  Go 
P b e s s b  —

or iRlttA

Question re  period for which
Calcutta, New Delhi, Bixnla an^^Ali* 
imrh oan be posted at one staHon.
668-69.

H aBTXAIi rTiftflfTHI -
Question re a&d Bon-martial elMi-

68. 466-67.
Matopto—

Question re—
Amount realised from the excise

duty on ------ . 286.
Excise duty collected on 8Ugar» ■ 

and steel* 673,

iMiATCIH FaOTOBIBS—
Statement (laid on the table) re number

of indigenous ——■■■ in India. 618­
2 1 .

Mbohakxoax. Lightsbs (Exgxsb Dtrrr)

S ee “ ------”  under “ B i l l ” .

Hbbbut—
Se€ “ THBOuaH Cabmaors

M*hbotba» Hon. Rai Bahadot Lala
MaTHUBA PllAflAD—
Motion for Adjoummwit re refusal of

the Government of India to hold a
public enquiry into the Karachi dis­
turbances 763. ^

Motion re Report of Joint CoiniiBittee 
on Indian Constitutional Beform.
137-40, 141-44, 164.

Indian Finance Bill—
Motion to consider. 794-800, 819.

Indian Minos (Amendment) Bill—
Motion to conBider. 904-06.

Indian Tariff (Amendment) BiB—
Consideration of clause 2. 73S.
Motion to pass. 733-86.

Question re— * ,  .
Alleged grievances o f IndiSM m

Zanzibar. 643.

MXHBOTkA, How. ttAI BAHA1>tm 
M a t h u b a  P b a s a d — COfMd.

re—Mntd.
Alleged opposition, o f tim. I^ndon

Chamher o f Qommerce to the Zand*
bar Clove Growers* Association.
643.

Amendments to the Government 6r
India Bill which have been sent
by the Govemment o f India. 643­
44.

Ban on Mr. G«ndlu*B >isit to the
North West Frontier Province.
189.

Sxcise duty on sugar. 190.
Fall in sterung and preceutiona taken

by the Government of India. 644.
Messrs. G. S. Patterson and Co., loe

CbntraotoiB. 392. . , , ,
Messrs. Teplitz Aerated Waters Co.* 

Lahore. 391-92.
Military ainhips. 284.
Indo-Briiish Trade Agreement. 6-7.
New elections to the Council of State.

677.
Number of British and Indian soldiers- 

by arms on 1st October, 1934.

Percentage of Hindus in the OlBoe o f
the Director of Civil Aviation.
678.

Preferential treatment accorded to
Anglo-Indians in the Office of *tlie 
Diroctor of Civil Aviation. 677-78.

Becommendations of the Government- 
of India on the .Report of the Joint
Parliamentary Committee. 233.

Release of Pandit Jawahar Lai
Nehru end other civil disobedience
prisonore on the occasion of the
Silver Jubilee celebrations. 613.

Result of discussion on the amend­
ment of Mr. Jinnah to the Resolu­
tion on tho Joint P^liamentary
Committee’s Report. 191.

Zanzibar Decrces.
Question (phort notice) i 

Communal riot at Ferozabful» Agra
district. 801-96.

New elections to the Council o f State..
896-97.

Question (supplemen tary)
Ban on Mr. Gandhi’s visit to the

North West Frontier Province.
189. .

Oommimal riot at Forozabad, Agra
district. 894, 895.

Detention of Mr. Sarat Cliandra Bose,
ex-Alderman, Calcutta Corpora* 
tion. 3-4.

Elections for the Ooufieil o f SCate. 
15.

Indo-British Trade Agreemmit. -6 t̂. 
Messrs. Tep^tz Aerated Waters Co.,
, Lahore. 391, 392. .
New elections to the Council of 6 tate.

896.



n p p ( QOni|OII< OF̂  DBBAiaB, n
tM^PTK.v IUj(.6abaj>ttr IiAÛ .

Pbasaj)— ctn d d .•• i». V:.;.5 ''. .- > .1 .. * i ' ;
^vmVion (8applexneiitary)'r6̂ cofKi{.

Keetift o f discussion on the otn^d- 
inent of Mr. Jinnali to the
tion on the Joint Parh'azn^tii^
Committee’s Keport. 19J. 

'Resolution rc—
Exemption of sugar factories Mtab- 

lished on co-operative lines from
the excise duty. 192-96, 197,
99.

Legislation for the compulnoty miz«
ing of alcohol in motor spirit.
372-76, 379-80.

Beoruitn ent of I n d ^  Medical Ser­
vice officers by open competittve
examination in India. 630-32» 
636-37.

Beduction of British soldiers in
India. 288-92, 300, 806, 30M0;

9iJt Additional Import Duty (Extend*
ing) Bill—
Motion to consider. 900-01, 901K.

H oh. Dxwait B a b a d v ^  Bib
B amUnki—
Election of the to the Standing

Committee for the Department o| 
Education, Health and Xands. 200.

General discttf>sion of the General
Budget for 193»-8»6. 423-25.

Motion re  Report o f Joint Committee
on Indian Constitutional Reform.
126-29.

Resolution 1
Import of foreign woe, 347-^» 1
Steps to check the inc^ase in j^pula- 

tion. 618-20.

3jtBRCAjrTILB MaRINB—
S ee  IroiAN------

—  from Hi« Exceitency the Govefnor-
General appointing days for the pre­
sentation and general discussion of
the General Budget. 36. ’

------from His ExcelleBcy the Gov«Pfior
General appointing days for the pre­
sentation and general discusfllion of
the Railway Budget. 36.

------ from His Exccllcncy the Governor
General directing that the head* of
expenditure specified in sub-section

J (9) of section 67 A o f the Govefn- 
ment of India Act shall be open to
discussion when the budget is under
consideration. 36.

— from His Excellency the Governor
General forwardinii: his certifioate 
ond recommendation to the Indian
Fincmce Bill, 1936, which the Legis- 
latdve Assembly hae failed to (pees in

tjthe fi>n& reeonmiended by him. * 698.

Mb8saq»—contd.

— — from His Ex(M)ll0fH!ĵ  the Governor
General nominating MmbeTs of the
Council o f  St«t(B to be on the Pazml of
Chairmen. 36.

------  from the Legislative Atseml)ljf
ooneuiring in the Resolution FBcom- 

. ixxCTidiDg ttot the Pam Marria^ and
Divorce Bill be committed to a Joint
Committee of liie Legislative Ab m i* 
Wy and Council of State. 693i

l l w n  CATTIiM PnOTBCTXOK BlLO<—
S4e I m tA x r  — ^ *’ mider B i l l

l̂ TUiTABr AnaHiM—
Question r e ------. 284-

M iUTABY E iYOIMEEBIMO SSlfcVICBS-^
Question re number of Indiana in the

various branches of the.— —, Royal
Tank Corps, etc. 10-11.

MajMK H o n .  Mb . E.—•
5 )lection of the to the Standing
' Ctrmrpitt^ for Roads.

Qmeral discussion of the General
’ Budget for 193£l.86. 409-11, 469.

General discussion of the Railway
; Biklget for 1935-36. 247-50.
Motion re Report of Joint Committee

on Indian Constitutional Reform.
70-73.

domination of the------to the Panel o f
Ciiairmen. 36.

Resolution re legislation for the oom- 
pulsorv mixing Of alcohol in motor
spirit. 375-76.

Mihbbs—
Question re construction of quarters for

------ employed at the Khewra
mines. 8.

M in b s  (A m e n d m b k t ) B i l l —
See ** I n d i a n ------”  under B i l l

MlKiBTEBlAL STAFF—
Question re communal compositaon of

the ------ employed in the Office of
the Director of Civil Aviation. 676*
79.

MtNidTBT OF CoifminrzcAinoN6—
Resolution re establishment of a

668.71.

MxiiHtbt of Tbanbfobt->
Qqeatioii ra eetabliebment of a
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HlHOBXTXBfl—
Question f« proportion fixed for Moslims

and otiier------ in each province in
certain departments. 674.

1 CXT0HKLL» H o n .  Mr. D. G.—
Indian Minee (Amendn^ent) Bill—

Motion to consider. 903-04,906,900.
Motion to pass. 906.

Motion for the election of three non­
official Members to the Standing
Cooimittee for Hoads. 39.

Motion for the election of two non­
official Members to the Staxidlng 
Committee for the Departinent of
Industries and Labour. 39.

Motion for the election of two non­
official Membe^ to the Standing
0 '>TOiriittee for the Indian Posts and
Telegraphs Department. 40.

Resolution re—
Accommodation in the Western Court

for Members of the legislature.
370-71.

Establishment of a Ministry o f Com­
munications. 669, 670, 671. 

Establishment of an Industriill
Coimcil. 608, 609-11. .

Oovemment of India and State Rail­
way Presses. 320, 321-26.

Kon-ratafication of the Draft Con­
vention ensuring benefit or allow­
ances to the involuntarily un­
employed, etc. 664-66, 668, 660,
662-64.

Non-ratification of the Draft Con­
vention for the regulation of bcmxs 
of work in automatic sheet^glass 
works. 660-61, 653.

Unemployment. 626, 636-39.

Question re use o f lachrymatory or
gas for dispersing ------. 701.

MoHT7BB0M—
Motion for Adjournment us communal

riots during ------. 897-98.

M o n b t a iiy  A s s is t a k c b —

Question re grant o f ------to Mr. Subash
Chandra Bose. 466.

Mckk̂ dab
S ee  ** IimcB a n d  T h ih d  C la s s  C om -

FAltTMKNT >
S ee  •• T h ib p  C la s s  C o h p a w tm s k ts
5 e « “ T & A iN ” .

M o t io n  f o b  A d Jo u h n m b n t

Communal riots during Mohumsn.
897-98.

loqu^y by tribtmals into the eondnot
of Goveinment officials. 86S-S4.

MoTtON A iN r o r r tL m tn r

Refusal o f the Qovemment o f India t o -
hold a public enqairy into the Kmrmdbii^
disturbances. 702-03, 743-66.

Motion re—
Ejcpression o f Ibyalty and devotion to- 

His Majesty the King-Emperor on
ilia Silver Jubilee. 906-09.

Repost o f the Joint Committee on
In d ia n  Constitutional Reform. 41»
186.

M o t o r  Sp i r i t —
Riesolution re legislation for the com­

pulsory mixing of alcohol in ------..
372.80.

M o t o r  T rafdto—
Question re  request by the Jhelum

District Board that the railways 
bridge on the Jhelum River between
Malakwal and Haranpur station^,.
North We<5tem Railway, be made O k
for ------. 7.

M u h a m m a d a n s —
Question r« interest accruing to ­

on the War Iioan and other Bondi
issued by Government. 677.

M xtham m ad Dm, H o n .  K e a n  B a b a d u b :
Chaudbi—
General discussion of the General

Budget for 1935-36. 422.23.

Indian Finance Bill—
Motion to consider. 881.

Motion re  Report of Joint Committee on̂  
Indicui Constitutional Reform. 69* 
70.

Resolution re damage caused by th»"'
Salt Range and Khewra salt mine*
to agricultural lands. 692.

M u h a m m a d  H u s s a in , H o n . K h a h
B a h a d u r  M ia n  A m  Buxsb—
Congratulations to the on the

Honour conferred on him. 37.

M u r d ]

Question re o f Cassim Mahomed< 
Maiter in South Africa and tha- 
possession of firearms by Indians in
Natal. 234.

M ttsu m b—

Question re proportion fixed for > —
and other minorities in each provinoa- 
in certain departments. 674.
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N a i d v ,  Hojj. Mr. Y . R an g aitayak alu—
General discuseion of the General Bud­

get for 1935-36. 273-70.
Kepolution re irniwrt of foreign rice.

361-52.

N a t a l —
S ee  ** F ibsabm b 
S ee  ** In d ia n s  **.

Katu&aijzatiok (AiiEKDMENtt) Bnx— 
S ee  ** I n d i a n ------ ” under “  B n x

N a v y  (D is g ip ijn x ) B u x —
S ee •‘ I n d i a n ------under “  B i l l

N e g o t ia b l e
KENT------
S ee  “  ------ *

In s tb u m en ts  

under “ B i l l  **.

(A:

N b h b u , Pa n d it  Ja w a h a b  L a l—
Question re  release o f ------ and 6titer

civil disobedienoe prisoners on the 
oocoHion of tlie Silver Jubilee cele­
brations. 513.

N e w  Co n d itio n b  of  Se b v io b—
Question re  introdnctiori of for

Army Headquarters Offices. 4 ^ .

New Rates or Pay—
Question re ------ for Ordnance Facto*

rieSj etc. 692.

NtxoN, Hon. Mb. J. C.— 
Oath of Office. 689.

N o n -m a b tl^ l C la sseb —  
Question re  mcutial and - 466.67.

N oo n , H o n . K a w a b  Malde Sib  Mo h a m ­
m a d  H a y a t  K h an—
Congratulations to the on the

Honour conferred on him. 37.
Motion re  Report of Joint ComxAitt^ 

on Indian Constitutional Reform. 
64, lOi. 146-47.

Riesoliition re—
Inquiry into conditions of hone- 

breeding colonists. 3.̂ 0. 
Recruitment of all classes to the 

Indian Army. 642, 660-52* 665» 
656.

Steps to check the increase in popula­
tion. 606.

N obitbebn  I n d ia  Sa l t  R e v e n u e  D e -
PABTMl
Question re annuf̂ l cost incurred by the

------ for salt futoventive work in  d h »
tricto. S 8 M 6 .

Nobth Westebn Railwait—
S ee imder “  RAiLWAv(e) %

N o bth  W e s t  F b o n t ie b  P b o vik ce—
Question re ban on Mr. Gaudhi ŝ vitU 

to the ------. 189.

N otes—
Statement (laid on the table) re Com*

merciai Treaties and ------ affecting
India. 707-09.

N o y c r , H o n . Si b  F b a n e —
Resolution re advancement of loans on 

the security o f postal insurance poU* 
cies. 826-27.

O ath  o f  Office—
Askuran, the Hon. Mr. ShantidM  ̂

335.
Ghazanfar Ali Khan, Hon. Raja. I.
Ghosal, Hon. Mr. Jyotenanath. !•
Qlancy, Hon. Sir. Bertrand. 1, 667.
Jagdish Prasad, Hon. Kunwar. 689.
Johnson, Hon. Mr. J. N., G. 1.
Lloyd, the Hon. Mr. A. H. 767.
Lumby, Hon. Lieutcnant-Colonel A.

R. 689.
Nixon, Hon. Mr. J. C. 689.
Sprawson, Hen. MajorCeneral 

C. A. 613.
Tallents, Hon. Mr. P. C. 1.
(Willitims, Hon. Mr. A. deC. 767.
Yamin Khan,Hi u. Mr. Mcirumad.

Off ic e  o f  th e  D ib e c to b  of Cm Xi 
A v ia t io n —
Question re—

CommTinal C( mposition of the minis­
terial 8tafl fmployed in the— —. 
678-79.

Pewentapo of Hindus in the •
678.

preferential treatment accorded to 
Anglo-Indians in the------’ 677­
78.

OmcEBs—
Question re number o f ------of the Salt

Departnricut stationed at Khewr»# 
8*

S u  “  I n d ia n -------
S ee  ** In d ia n  M e d ic a l  S e b v io e -------
See** VicsKoy*» CoMiiJffsioiiEc------*’•
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Orar (>)»»Tmv*lExAiffnfAtrox—
Re»6krtiio>h re reorulttnont of Indiim

Medical Service officers b y ------ in
In d ih , 030-38.

Otrier R a-nks—
S99  “  llStDiJLTg--------

PiOTlT, H ok . SABDA ShBI JAOAmATK 
M a h a x a j —

Election of the--------to the St^ding
Committee on Einigration. 235. 

General discnsBion of the General 
Badget for 1935-36. 411-12.

Indian Finance Bill—
Motion to conflider. 803.

jOvtawi. T&ads Aorrsmbkt—
Statement (laid on the table) r# Report 

of the Committee of the Council of 
^tate on the------- ,—202«14.

T b a d «  AoUBBMBirr RUI.E8
1932—
Statement (laid on the table) re  further 

amendments made in the------ . 80.

OTTA.WA. Ta/LDB AaB B BM Birr (S u p f l b .
kkntart)—
statement (laid on the table) re  .

30-33.

OBDWANOB PAC5TOBIIC8 —
Question re—

Jndianisation of higher appointments
in 692.

New rates of pay for----- -» etc. 692.

P at>!^^^^ S atttb B a h a d ttb* H 6 h . S a t t b d
\M k;* —

Election o f theiieooiuu yji. ----- ■ to  ̂the CSent l̂
Advispry Council for Railways. 33S. 

General discuBsion o f the General 
Budget for 1935-36. 447-49.

Indian Finance Bill—
Motion to conaider. 866-69.

Indian Tariff (Amendment) Bill— 
Motion to consider. 717-18,

. Motion for Adjournment rs refusal of 
the Government of Indi* to hold  ̂a 
public enquiry into the Karachi dia» 

' turbances. 756-58.
Motion re Report of Joint Committee on 

Indian Constitutional Reform. 114­
18.

Resolution re—
Building up of an Indian Mejccantna 

Marine. 499-500.
Enlistment of the Sayyid commmUty 

in the Indian Army. ®ftl-82. 
Establishment of a Ministry o f Com- 

munioationg. 570.
Government of India and State Ri^- 
' way Pressei. 319-26.
Import of foreign rio®* 360-01*

P a n e l  o f  C h a i b h b n —
Message from His Excellency tbs 

Goyemor G ^er^  nominating Mem** 
l^ra of the Council of State to b© 
on the — —. 36.

PAB9I M a m lta g b  a k d  D i v o b o x  B i l l —  
S ee  •*------  ̂ under “  B i l l

Pab80ns» S ib  Alak— 
Congratulations to ■

conferred on him. 38.

P îilBVOlSB CabBIAOS
Question re attachment of a -

- on the Honour

ballast train running between Haran- 
pur to Chunoowala and Rawal 
(Gharibwal) stations. North Western 
Railway. 7-8.

Question re  issue of ---- to members o f
Liocal Advi«ory Committees. 233-34t

P a t t » r 8 o n  and C o ., MEfigaa. r*. s ,—  
Question — ^ »Ice  OonteaotoiB.

392.

P a y —
S ee N e w  R a t £ S  o f --------
See R b v is k d  S c a le b  o r  —

Pay a k d  A l l o w A H o r « —
Question re-------- of ticket examiners on

certai'  ̂ State Railways. 892 93.

PttBBZOH Liwv—
Question number o f |ndiaii oflfieers 

and Indian other ranks placed on the
—  after the Great War. ^29.

PH^op OF Sebviob—
<)tiesti€m >w------- in the varioiis anni of

the Indian Army. 671. ‘

Pbtitions—
QoeBtkm f »  withholding of

r e s ^  to higher authorities. 2 .

fW fs r a x M t  Cbipm w p pit— 
CoDStitation o f  the 87;



i m R  TO OWireilir O li ̂ C A n  BlBAIBSi 26
P̂aXBOLVtTM BJUt—

8 m  “ ------•’ under “ Bnx ” .

Qneistibn re anangeinents for the lia^ly
of food t o ------- on board pilgrimiibifMi.
687.

Sh ip s —
JJueation re arrangementB for the

«iW)ply o f food to pilgriine on board
------ . 687.

^Pt^TFOBM TZCKVT0—

Question re sale of------ at iftations o f
the East Indian, Ecistem Bengal and
l^ngal Nagpur Railways. 1-2.

iP^mr OF Obdkb^
------ raised as to whether a speaker i»

entitled to refer to an amendment or
resolution which has been withdrawn •
ao6. .

- raised as to whether it is not in the
power of the Chair lo ssk Government
to give a definite reply to a particular
question. 769.

• raised that a Resolution of a speci­
fic nature cannot be moved if it is
covered by another Reso^tion of) a 
general nature already discussed.
6t6.77. ■

■ rained that it is unparliamentary
for an Hon. Member to call anothei  ̂
Hon. Member ; •* irresporiSibJ© 
367.

Sfifi “  CoKv*wrxo;» ” .i
4^ee * * T o n k a g b  M babu b je i

FICATBS
»T Cb b x z .

3P0LI0IES—
“  Postal Insubanck------

POPUIJLTION—
tlesolutiot) re steps to cheek the Ineraose

In------ . 001-29.
•• RtmAL-------

ftiB® Tbusi?—
Question re appointment o f Chaiftnan

and Vice-Chairmen of various------.
631.

JÎ Q^||TA3 ;̂Dĵ A»|̂
Btatemeni (laid on the table) r$ Assam­

ese claims in the------. 18.

P o s t a l  D m n o M H ^
'^uettion re noaiber of *

i& Am&tL 674.
and he^l

P o s t a l  I n s u r a n o b  P o lic

Question r e ------ . 201-02.
Resolution re advanoement of loans on

the security o f ------. 326-2$.

P o s t a l  R b v b n u i

Question re result on > -due to » .
duced charges on letters, etc., during
1934. 614-16.

P o s t

‘ SxJPBBDiTBNDBSTS OF.

P09199 Am> T b l b o b a p h s  DBPABTBOW Tr-
••INDIAK-------- **.

P b a t a o —
5 m  “  I n tbIb  Cl a s s  W a it in g  R o o m s  *•.

PWEBBimAL TbbATMBMT—
Quration re — —̂ accorded to ^ g lo -

Indians in the Office of the Dilwstor
Of Civil Aviation. 677-78.

P b b s id b m t , H o n .  t r b
Statement by the

course of buainesb. 694-700.

iSfee GovxB N ioD m r o f  I n d ia  - 
^ ee  “  St a t b  R a i l w a y -------- **.

on the futiiM^

14.

Pbisonbbs—
S0s •̂ RjBi) 691BT------” .

PXtOTBOTBD StEKL GoodS—- 
QuMtion re im ports.of— —

P u B i j o  S e b v ic e  Co m m is s io n —
Question re method adopted by the —7*— 

and departments in examining cto- 
didates for particular poBte. 667.

Q
QtrABTBBMASTBBfi—

Question re  eligibility of Viceroy’s com­
missioned officers for appointment a
------of battalione. 9-10.

Q u a b t x

Question re construction of for
miners employed at the Khewra 
saH mines. 8.

S ee ”  Duftriks' -
Quzvnrs— 

Qnestton re—
Purchase of —

stosksof-----
676.

— by provinces and
- and ofnobona bark.



INXttX TO OOOHOHi OF \BTAn

QxmnmB—eofUd.
Questiofi re^^-^contcU

3 a leo f------675-76.
Sapply o f free------ to th« rural popu­

lation. 676.

R a d i o  R e c e i v i n g —  
Question r e ------  . 287-88.

R a o h t j n a n d a n  P r a s a d  Si n o h , H o w , 
R a j a —

Indian Milch Cattle Protection 
Motion to introdu(;e. 638-39. 

Motion re Report of Joint Committee 
on Indian Constitutional Reform. 
104-06.

Question
Reaearohefl made foy the Imperial

Council o f Agricultural Research in 
the field of Indian agricultiual 
produce. 514.

Reisult on pr>sta1 revenues due to 
reduced ehargcs on letters, etc.^dur- 
ing 1934. 514-16.

I3-Up Express, East Indian Rail­
way. 513.

R a x l w a y (S)—
Bengal Nagpur -

Question re sale of platform tickete 
at stations of the East Indian,
Eastern Bengal and------. 1̂ 2.

Central Ad^nsory Council for -
Election of six non-oflRcial Members 

to the------ . 338.
Motion for the election o f six non­

official Members for the ------ ,
219.

Company-managed------
Question re —  which the Govern­

ment of India have an option of 
purchasing. 465«

Bast Indian------
Question re—

Running of through carriages from 
Delhi to Hardwar on the Nortii
Western and------sections v ia
Meerut, et<?. 701-02.

Sale of platform tickets at stations 
of the Eastern Bengal, Bengal
Nagpur and------ . 1-2.

13-Up Express,------. 513.
Statement (laid on the table) re— 

ContrartB with vendors on the — . 
337-38.

Guards of the Allahabad Division,
------. 29.

Inter class waiting rooms at 
Allahabad and Prayag and Uiird 
class waiting hall, Allahabad, 

28.

R a i l w a y  ( s )— o o r«d . 
Eastern Bengul

Question re sale of platform tlcketv^
at stations o f the East IndiaOr*
Bengal Nagpur and------ . 1-2,

North Western------
Question re—

Attachment of a passenger carriage 
to the ballast train running be* 
tween Hara^ur to Chunoowaia 
and Rawal (Gharibwal) stations, 
------ . 7-8.

Construction of a railway line froxB. 
Haranpur to Jatalpur Kiknan 
(Jheium Distric?(i)by the------ , 8.

Request by the Jheium District 
Board that the railway bridge 
between Malakwal and Himyi-
pur stations,------ , be madie fit
for motor traffic. f7.

Running o f through carriâ î es iit)m 
i;>elhi to Hardwar on the East 
Indian and ------ sections v it t
Meerut, etc. 701-02.

State-
Question re pay and allowances o f

ticket examiners on certain------^
392-93.

State-managed------
Questiom te literate recruits jin the* 

Mechanical Branch o f ----------------- . 335..

RA1X.WAT B b id o k—
Question re request by the Jheium D1s«̂

trict Board that the ------  on the?
Jheium River between Malakwal and 
Hcuranpur stations. North Western 
Railway, be made fit for m otor 
traffic. 7.

R a il w a y  BtrDoisT—
General discussion of the------ for 1980*

36. 236-81.
Message from His Exoelletncy the- 

Governor Gkneral appointing daym 
for the presentation and general dis» 
cussion of the------. 36.

Presentation of the- 
214-19.

-for 1935-36.

R a i l w a y

Question re construction of a — 
from Haranpur to Jalalpur Kiknaor 
(Jhehim District) by the North Was* 
tern Railway. 8.

R a x o a k g a  R a i l w a y  BaxDOX*^

R'canganga railway bridge, 
28-29.

Statement (laid on the table) ft - 
East IndiffA Rai^ayr



nnbtix to cottiroiL or stAis 0<BAms.

lU lf Sajuv Da i, Hok. R ai BABl2>tB

Qeneral diBCUsfiion of the General
Budget for 1935-36. 431-33, 439,
440, 456. 457. 469, 462.

Qeneral diecussion of the Railway
Budget for 1936-36. 260-63, 25
269.

Indian Finance Bill—
Motion to coneidfr. 775, 780, 812, 

816.817.818,819. 821, 822. 8S6, 
835. 873, 874-79, 885-86, 887.

Consideration of clause 2. 888, 889.
Indian Tariff (Amendment) Bill— ̂

Motion to consider. 715-17, 731. 
Motion to pass. 736.

Indian Tea CesB Amendment Bill— 
Motion to consider. 743.

Motion re—
Expression of loyalty and devotion to 

His Majesty the King-Emperor on 
his Silver Jubilee. 907.

Report of Joint Committee on Indian 
Constitutional Reform. 42, 67-64, 
102. 151. 152, 153. 156, 181-83, 183, 
184.

Nomination of the ~  to the Panel o f 
Ctmirmen. 36.

Question re—
Establishment of a Ministry of 

Transport. 335.
Indo-Burma trade relations. 336-36.
Literate reoruits in the me^hanioal 

branch of State-man aged railways. 
335.

Revised scales of pay for the all- 
India and the superior central 
services. 687.

Question (supplementary) re  Jndo^ 
British Trade Agreement. 6-7<,

Resolution
Damage caused by the Salt Range 

and Khewra salt mines to agrioiJ- 
tural lands. 593.

Establishment of a Ministry of Com­
munications. 568-70.

Recruitment of Indian Medical Ser­
vice offlcera by open competitive 
examination in India. 632, 634­
35, 636, 637.

Unemployment. 632-34, 637, 638.

Rassb of Pay—
S e e * * N K w ------

R xA D K B fl—

Questton .
Qualifying te«t for appointment a» 

- — -in  the Government o f Indi* i 
Press, New Delhi, 667-68.

Supersession o f ------in the Gbvem*^
ment of India Press, New Delhi, bŷ  
their juniors. 670.

RacBmTiNo Areas—
Question re------and castes tv ho joined

the Indian Army in 1932. 671-72.

Recbxjitment—
Refiolution re—

------of all classes to the Indiaov
Army. 541-68.

---- ^of Indian Medical Service offi­
cers by open competitive examina^' 
tion in India. 630-38;

Recruits—
S ee  “  L iterate------

Red Shirt Prisoners—
Question re number o f ------and thow-

convicted under section 124A of tba 
Indian Penal Code. 12.

Statemen (laid on the table) r#
number o f ------convicted of ofifenoea
involving violence. 10 .

••Reduction and Avoidance of Debt—’* 
Question re amount debited to the

head ------  and net excess expen di-
ture over income during the 1st 
April, 1927 to 31st March, 1934. 
673-74.

Repeauno and Amending Bill—
S e t *•------ ’ ’ under “ Bil l” .

Researches—
Question r e ------made by the Imperial-^

Council of Agricultural Reseaioh 
in the field o t  Indian agricultural 
produce. 514.

Reserve Bank of India (Note 
fund) Rxtles, 1935—
Statement (laid on the table) re —  

703-06.
Resolution—

Question re result of discussion on the* 
amendment of Mr. Jinnah to .
the ------ on the Joint Parliament.
Coflmmitt<’e*8 Report. 191.

lUwAL (Ghabibwal) Station, N< 
Western Railway—
S e t  •• Fassenqeb Cabruoe

iteoLTmoNi
Accommodation in the West<»m Cotiri 

for Members of the Legislatuie. 
368-72.

Advancement of loans on the security 
of postal iosuranoo policies. 826» 
28.



II?PK  TO QQT^OU*

• Building u p  o f  an Indian MeicaatUe
Murine. 482-501.

Obî Ltinued protection to 'wheat growers
in M ia . 469-82,

Pamage caused by the Salt Bfmge
and Khewra aalt muiee to oul- 
ttirable land*. 671-72. 689-600.

' Education o f the electorate and
preparation of electoral roUŝ  etc.
357-67.

w BnHstment o f the Sayyid ooiBam^*
ty in the Indian Army. 674-86.

EstabliBhment of a Minifitry o f
CommunicationB. 668*71.

.Establishment of an Industrial Ooiin- 
oil. 603-12.

• Exemption of au|^ factonQfl es« 
tablishedon co-operative lines from
the excise duty. 192̂ 99.

Financial condition of Asftazn'. 639-40*
Govemmetat o f  India and State Kail­

way Presses. 311-25.
Import o f foreign rice. 333, 339-67.
Inquiry into conditions of horn*

breeding colonists. 31^-33. ^
Legislation for the compulsoiy mix­

ing of alcohol in motor spirit.
372-80.

Non-ratification of the Draft Con­
vention ensuring benefit or alfow- 
ances to the involuntarily unem- 
ployarl, etc. 664-66.

Non-ratification of the Draft Conven­
tion for the regulation of ho«rs o f
work in autoznatic sheet glass wodiB.
660-64.

’ Recruitment of all classes to the lad an 
Army. 541-68.

! Recruitment of Indian Medical Ŝer­
vice officers by open competitive,
examination in India. 630-38. ’

Reduction of British soldiera in 
India. 288-311.

Steps to check the increase in popu
tlon. 601-29. ^

0 nemployroent. 621-41.

'R x t ib b ic s n t —
Valedictory

th e ------of

A bsolution re—conld.
See “  COMMTOAL -

in connection nHth 
the Hon. Khan Bahadur

Mian Sir Fazl-i-Husain. 679-88.

‘ R b v b n u h —
, Question t i  loss of if the h«lf-

tola w«lght for lettexs is increaiied 
to a tola. 467.

R x v z s x b  Sc a l e s  o f  P a y —
Question r e ------for the alUl^dia an^

the central aon-ices. ^7 .

- into tndiQuestion re imports of -
187. ...

t̂flMolution -re import of foreign
333. 339-67.

Election of iA a ee  non-official Menfben
to the Standing Committee for -̂-----.
688:

Motion for the election of three non- 
oflftoial Members to the ------39,

BfiiX̂ TDx̂  D iv is i o n —
. Stetement (laid on the table) r$ num* 

ber, otc«, of unpa«i^ clerks em- 
plpyed temporary in ^  — —- in
the Government o f India Secre­
tariat. 19.27.

R o y a l  T a n k  Co w s —
QuesticHi r» number of Indians in 

various branches o f the Mflftary
Engineering Services, — , etc.
10- 11.

R v b b b r  Co n t b o l  B n j i —
S ee  “  I n d i a n ------** under B i l l

Bmnto—
Adjoummertt—

A Motion for------which is not either
»  matter o f urgent public impoH- 
ance or a matter which is priinarily
the concern of the Governor
General in ^̂ oimcil. not in order.
896.

Amendment(s)—
An —  must be relevant to the

Motion before the Ji ôuse. 662.
Method of putting ------ as well as

the original Motion rests entirely
with the Chair. 164.

Reference by a speaker to ------
or 'Resolution which haa been
w ith d ra w n , in  Order. 306.

B lit -
Amendment—

Admissibility orother^'ise o£ an
------ to a ------, of which pre­
vious notice has not been given,
rests entirely wffch the Chair.
226.

An ------  to a —  which seeks
to increase taacation, not in 
order. 732.

Oiaiv—
Admissibihty or otherwieie o f an 

amendment to a Bill, o f which
psevipua notice has not been given
rests entirely with the ------. 226.

Metliod of putting amendments aa 
well as tne original Motibn reM
entirely with the ----- 164.
is npt w itl^ the.j^wer of the—-r--
to compel Goyein^n^ to mi|ke 
a pronouncement m the eiu^
stagea Of dIaetiiiiOBi 770. *'



xNtifBs TO munasL of wpatb vesaibb.

W K c e M a n e o v u ^
PiscufiBion o f a Hotion m oB t not 

levive discofiBion on a matter 
'which has been diecussed earlier 
in the Bession. 833.

DiBcussion of a ResoluUon, etc.f 
earlier in the seeBion identical 
in nature to a legielative ineaeure 
brought in later by Qovemxnent, 
1b in order. 733. , a

Nothing objectionable in theexpres- 
Bion “  irrcBpopsiblc BtatexnentB
967.

Objection to themoyiij^ola^ HoiMQn 
can only be raised wh6n the 
Motion IB moved. 576.

Beading o f extracts from newBMpen 
is not in accordance with piwtii- 
mentary praotace. 342.

BeBolt t̂ion—
A ------  of a Bpecific nature is no

barred by another------of a
general nature already dSiK»Med 
when it does not raiae suliBtan- 
tially the seme queBtion. 576. 

Amendment—
A n ------must be relevant to the

Hotion befinre the Houfie and a 
speaker can not take the op­
portunity of moving an------
to discusB another subject which 
does not fall within the Beope of 
the main subject or — . 662.

Reference by a Rpeaker to an ------
or ------  which has been with­
drawn, in order. 306.

Speeches—
-------made in the other Chamber dur­

ing the currency o f a session 
should not be quoted. 62.

Supplementary Question—
- can only arieo out of a reply 

given to a question in the Council 
of State and Rhould not be put 
with regard to a question asWl 
in the Legislative Assembly. 669.

Bttkaij P o p t ju ^ t io n —
Question re supply of free quinine to 

the------ . 676.
K u ssx iiL , H o k . S i b  G x t t h b o —

General (liscu<«ion of the Bailway 
Budget fbr 1035-36. 262.

Motion for the election of six non­
official Members for the Central 
Advisory Couiicil for Bailways. 219.

Presentation of the Railway Budget 
for 1936-36. 214-19.

Besolution re continued proteotion to 
wheat growen in India. 4V4-76» 
480.

S .
Sazjt Ax»DinoirAj:. Ikpobt DotIt (Ex-

XBNDIKO) B ox—
a u  ** —  ”  under “  B i l l  «

Sa l t  D »P A W tin cK ly -
Question re number of ofB.om of th^

------stationed atKhewm, 8 .
Ebu/r Pbsvkn tivb  WoBiLfi—

Question re—
Amount paid by the Government ef

India to provinces fbr------.
2S4-85.

Annual cost incurred by the 
Northern India Salt Revenue De*
partment for -----  in Districts.
285-86.

S a l t  R a k g s —
Resolutjon re damage caused by the

------ ifitikl Khewra salt inines to cul-
tm ble lands. 671-72. 689-6(M).

6 im r/H oK . Mr. P. Nw—
Cinematogn^h (Amendment) Bill— 

Motion to consider. 226.
. Motion to paM. 280. ^
General discuBsion of the General 

Budget for 1936-36. 4l»7-31.
General discussion o f the Railway 

Bydget for 1936-36. 264-67.
Motion for Adjournment re reftisal o f 

the Government of Tndia to hold 
a public enquiry into the Karachi, 
disturbances. 761-63,762,764. 766.

Motion re Report o f Joint Committee 
on Indian Constitutional Re/brm. 
88-90, 92, 93, 119, 16.% 164, 161, 
176-78.

Indian Finance Bill—
Motion to consider. 768, 769, 770­

74, 776-79, 816.
Ixudian Mines (Amendment) Bill— 

Motion to consider. 906-06.
Question re—

Bathrooms in duftnVs* quarters 
MlnloRoad. 465-66. *

Eligibility of Viceroy’s commis* 
sioned offlccrs for appointment oa 
quartermoBtcrs of battalions. 9-10 . 

Indo-BriiiHh Trade Agreement. 12 * 
Konyo Land Enquiry Committee 

Report. 11-12.
Murder of Ca ŝim Mahomed Majter 

in South Africa and the po^M- 
sion of firearms by Indians in 
Natal. 234.

Number of appeals againM; aoquittals 
from Sessions Courts to High 
Courts. 236.

Number of Indian officers holding 
King’s commissions in the Army 
Educational Corps. 9.

Number of Indian;̂  employed hi 
the Indian Army Ordnance Corps.
9.

Number o f Indians In the Various 
branches of the Military Engi­
neering Services, Royal Tank 
Corps, etc. 10 -1 1 .



90 IKDBX TO ocmfom OF flTATB DBBA9H8.

S a T b x j, Hon. Mb . P. N«—contd.
Question re ---co n td ,

Nuiober of Red Shirt prisoners 
tho»e ooQvioted under i£»ection 
124A o f the Indian Penal Gode, 
12.

Number of Vloeroy’s ooimnisBion- 
ed officers and Indian other 
raakH who have had an university 
education, 10 .

Number of Viceroy’s commissioned 
officers holding the Tndiati Army 
Special Certificate of Education, 
etc. 9.

Provision of fans in third daM 
carriages. 1 1 .

deduction of coal freights. 18.
Benewal of inter and third class 

compartments between Lucknow 
and Delhi v ia  Moradabad* 515.

Representations from the sugar 
industry in regard to the import 
duty on sugar, etc. 13.

Standard of, and number of Indians 
holding* the Indian Army Sjsecial 
CJertificate of Education. 10.

Terms on which the long term con­
cession was granted to Imperial 
Chemicalft, Ltd. 13.

Through train between Lncknow 
and Delhi v ia  Moradabad. 616.

•Question (supplementary) re—
Communal riot at Ferozabad, Agra 

district. 890.
Detention of Mr. Sarat Chandra Bo^e, 

ex-Aldcrnian, Calcutta Corpo­
ration. 3.

Eligibility of Viceroy’s commis­
sioned officers for appointment as 
quartermastors of battalions. 10.

Execution and burial of Abdul 
Quayum and disturbances at 
Karachi. 648.

Tndo-Briti%h 'I rade Agreement. 12.
Kenya Land Enquiry Committee 

Report. 1*2.
Number of Indians in the various 

branches of the Military En­
gineering Sorŝ ’ices, Royal Tank 
Corps, etc. 11.

Hesolution
Building up of an Indian Mercantile 

Marino. 488-90.
Education of the electorate and pre­

paration of electoral rol1s» etc. 
360-61, 366, 367.

Establishment of an Industrial Coun­
ciL 603-07, 611-12.

Non-ratification of the Draft Con­
vention ensuring benefit or al­
lowances to the involuntarily 
unemployed, etc. 666-68, 663.

Non.ratiilcation of the Draft Con­
vention for the regulation of 
hours of work in automatic sheet- 
glacs works. 651-52, 653.

Safbtt, Hon. Mb. P. H J.^eoncld -

Resolution re—con td . •
Recruitment of all classcfl to the 

Indian Army. 641-46, 662, 654. 
565, 666-67.

Reduction of British soldiers in 
India. 808-09.

Steps to check the increase in popu­
lation. 613-15.

Unemployment. 630, 633» 534-36. 
Satyid Community—

Resolution re  enlistment of the------
in the Indian Army. 674-85.

CbpA CutTom (AMomutsT) B u x—
S e$  under “ B i l l ” .

P a a n oN S  Co u b t —
Question re  number of appeals against

acquittals from ------ to High Courts
235.

SiTHNA^ H o n . S i b  P h ir o m i—
Election o f the- ‘ to the Standing 

Committee for the Department ot 
Commerce. 586.

'Election of the ------ to the Standing
Committee on Emigration. 235.

General discussion of the General 
Budget for 1935-36. 394-401.

Motion re Report of Joint Committee 
on Indian Constitutional Reform.
42, 43-53, 72.

Parsi Marriage and Divopoe Bill— 
Motion for reference to Joint Select 

Committee. 381.
Resolution re—

Ac<;ommodation in the Western Court 
for Members of the Legislature.
368-69, 371, 372.

Advancement o f loans on the secu­
rity of postal insurance policies. 
327.

Education of the electorate and 
preparation of electoral rolls, etc.
362-64.

Enlistment of the Sayyid commu­
nity in the Indian Army. 575­
83.

Recruitment of all classes to the 
Indian Army. 557-60.

Reduction of British soldiers in 
India. 301-03, 306, 307, 308.

Steps to check the increase in popula­
tion. 606, 607-10.

Unemployment. 525-28.

SnivaB—
Qneation re  quantity of

ohased since 1915. 827.
pur-

ShLTBB JUBILBB—
Hotian re expression o f loyalty and 

devotion to His Majesty the Kin^ 
Emperor oa hia — 906-0#.



o n v u  TO oouironi o r  s ta te  x»e9axbs. ai
:t3lLVBB JUBH.EE—COnetf.

Qu«Btidn re release of Pandit Jawal^ 
l;al Nehru and other civil dis- 
6b^ienoe prisoners on the occa­
sion of the------celebrations. 518.

H o n . Si r  N b ip e n i>b a —
Indian Finance Bill—

Motion to consider. 779-83.

'^SxNHA» H o n . K ttmab N b i p e n d b a  N a k a .-
TAN—
Question re—  ̂ ^ ,

Issue of paases to members of Local 
Advisory Committees. 283-34. 

Sale of platform tickets at stationB 
o f the East Indian, Fiist m 
Bengal and Bengal Nagpur R • 
ways. 1 -2 .

Resolution re recniitnient of all cL 
to the Indian Army. 645-

:8ozj>XBits—
Su  ** B r i t i s h  
S ee  •* I n d i a n  -

8 o u t h  A f r ic a —
See ** C assim  M a h o m e d  M a t t b r  **.
S ee  “ M u r d e r ” .

. S p e c i a l  C e r t i t i c a t e  o f  E d u c a t io n —  

S ee  I n d ia n  A r m y --------

fipENCB, H o n . M r . G . H .—
Motion re Report of Joint Committee 

on Indian Conatitutional Reform.
162, 160.

43P&AWSON, H o n .  MAJOB-GsNERAii C . A .—  
Oath of Office. 513.

Resolution rc—
Recruitment of Indian Medical 

Service officers by open competi­
tive examiiiation in India. 632-34. 

Stops to check the increase in popu­
lation. 626-26.

S t a n d in g  C o m m it t e b  f o r  t h e  D e p a b t - 
MBNT o f  COMMEBCB—
Election of two non-official Members

to the----------------. 686.
Motion for the election of two non­

official Members to the------, 40,

;0ZANDiNQ C o m m itte b  f o r  t h b  D x p a b t -  
MBNT 0 7  E d u c a t io n ,  H b a x a h  A m  
Lands—
Election of two non-offioial Mmben

to the-------- . 200.
fiction  for the election of two non­

official Members to the —  • 39*

SSANDINO COMMITTBB FOR THE ObpAEON
KENT OF I n d u s t r ie s  a n d  L a b o u r —*
Motion for the election of two non­

official Members to the------. 39,

SXAHDINO CoMMTTTBB FOB RoADS—
Election of three non-official Members 

to the------. 688.
Motion for the election of three non­

official Members to the------. 39.

S t a w d in o  Co m m it t e e  f o r  t h e  I n d ia k
P o s t s  a n d  TELEORApns D e p a b t -

Election of two non-official Membezs 
to the------ . 688.

Motion for the election of two non­
official Members to the —— . 40.

Bt a h p in q  Co m m it t e e  o n  E m ig r a t io n —
Election of four non-official Members 

to the------- . 236.
Motion for the election of four non­

official Members to the------. 219,

STATE-MANAaED R A IL W A Y S --
B ee **--------** under R a i l w a y s  **.

S t a t e m e n t —

------by the Hon. the President on the
future course of business. 694-700.

St a t e m e n t  (l a id  o n  t h b  t a b l e ) re—
Assamese claims in the Postal Depart­

ment. 18.
Billeting of troops in the Govcniment 

Intermediate College Hnsfel, i)acca.

Commercial Treaties and Notes affect­
ing India. 707-09.

Contracts with vendors on the East 
Indian Railway, etc. 337-38. 

Convention between United Kingdom 
and PoUnd relating to tonnage 
measurement certificates. 33 55. 

Employment o f British Indian subjects 
in the civil services of Indian States. 
28. * 

Excise duty on sugar. 468.
Further amendments made in the 

Agwen«».t Kale.,
Guards of the Allahabad Division.

East Indian Railway. 29.
Indian Tea Ces« Committee. 29-30. 
Inter class waiting roome at Allahabad

hall Allahabad. Ea«t Indian Rail­
way. 28.

Komber, etc., o f unpassed clerkii 
employed temporarily m the routme 
divinion in the Govemment of India 
Secretariat. 19-27.

Number of indigenous matoh feotories 
in India. 518-21.
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fiTATSMBSBrr (tiAXD 0 «  9 0  17JLBX3)
€0nid .
Kuxnber of personB eonvioted tender 

seetion 124A and 158A, Indian 
Penal Code, for offences in connec­
tion with the civil disobedittioe 
movement who have been released 
prematurely. 18.

Number o f Red Shirt priBoneis con­
victed of ofi’encee involving violence.
10.

Ottawa Trade Agreement (Supple­
mentary). 30-83. .

Ramganga railway bridge, East Indian 
Railway. 28-29.

ttediiction in defence eicpendittao Wid 
p a c e  o f  Indiftniaaition. 16-17 .

lieport of the Coxnmittee o f the Oyiincil 
o f State on t^e Ottawa Trade 
Agreement. 202-14. .

1 \\' erve Bank of India (Note 
iiules, 1985. 703-06.

Sugar excise duty realised firom sugar 
FaotorieB. 17.

S t i t e k e k t  o t  B u sin bo b

____by the Hon. Mr. Hsllett (Home
Secretary). 612, 665.

Railway Pbjssses—
Resolutions re  Government of India 

-------- 811-25.

0TAT1B RAHiWA-S
“ ------- *’ ^nder “  R a il w a y (s ) *•.

Bt a t is t io ia n , I m f b r ia i* C o u k o il  o f  
A g r ic u l t u b a l  R w sbab oh —

4-5.Question re—
Pay, etc., of the — • —  , ,
Provision of telephones at re^^oe® 

of AsaiBtant-in-Charge, Ajpiculture 
Section, and the------• «>•

SnoBL—
Question . -Excise duty collected on sugar, 

matches and------ . ^ 3 .

OxBBii G o o d s—
S ee  PaoTBCTBD •

tSCSBLIKa—
Queation 

Pall in ------ and precatttiotts taken
by the Government of India. 644.

___ held by the Oovemm^t. of
India on 81st December 1934. 
15-16.

S t e w a b t ,  Hon. M b . T. A.—
Irrfian Tariff (A m en d ^ t) Bill—  , 

Motion to oonsider* 710-llf 715 -̂ 
717, 720, 727, 729, 730, 781432. 1

Motion to pass. 788, 784̂  735,. 
738.

Indisn Tea Cess Amendment Bill— 
Motion to consider. 738-39, 742. 
Motion to pass. 743.

Motion for the election o f two non­
official Members to the Standing  ̂

^e for the Department o f  
Commerce. 40.

Motion re  Report of Joint Committed 
on Indian Constitutional Reform. 
133-84.

Rcteoiution fe—
Building up o f an Indian Mercantile 

llarine. 494-98,499,501. 
Continued protection to wheat grow­

ers in India, 471-72, 474.
Import of foreign rice. 852-55.

Stobbs—
Question re amount o f -, puroha^

by the Indian Stores l>eparta)l6nt* 
287.

Stobbs  D b p a b t m e k t—
Siee ** I n d i a n --------

STOBB0 PUBOHAfiE ClBC3IJS8—
Question re  number o f ------ imder the -

Chief Controller of Stores. 286-87.

Sxtb-P ospm abtbb , K otfutxj—
Question re result o f  the departmental 

enquiry held by the IziBpector o f  
Post Offices, Jaipur, into the com­
plaints made against the------• 670*

SuOAB—
Question r e—

Excise duty collected o n ------ ,
matches and steel. 673.

Excise duty on ------. 190«
Representations from the s u ^  in­

dustry in regard to the import
duty o n ------» etc. 13.

Statement (laid on the table) re  excise 
duty o n ------ . 468.

SUOAB EXO^gB DXTTY—
statement (laid on the taUe) r e ------

realised ^ m  sugar factories. 17.

StmAB PA0TOB1B8—
Resolution re exemption o f es­

tablished on eo-opex«tive lines fiiom 
the excise duty. 192-99, 

Statement (laid on the table) r e  
excise duly realised frdta ^ • 17.
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SuGAB I n d u s t r y —
QneglicA w& npzeefentotiona from the 

in feeKfd to t i»  import duty on 
tugar, ©to. U.

SuBBAWABDY, H OK . M » .  M a BM001»—
Eleotioii o f the —  to the BtaoEidKng 

Committee on Emigration. fi95.
Qeneral dMCUMion of the Baflway 

Budget for 198MA.
Indian Finance Bill—

Motion to consider. 800-03.
Indian TarifiF (Ainendment) Bill— 

Motion to consider. 724.
Indian Tea Cess Amendment BiO— 

Motion to consider. 7S9.
Motion re Report of Joint Omnnittee 

on Indian Constitutional Befomi# 
«6^9.

Question re correspondence of detenus 
in the Deoli Camp Jail. 188-89.

Question (short, notice) re— 
Committees on the Indianisation 

o f the Army since 1980. 999-94. 
Execution and burial o f Abdul 

Quayum and disturbances in 
Karachi. 647-48.

Question (Hupplemcntary) re communal 
riot at FeroJBabad, Agra district. 896.

Resolution re—
Government of India and State 

Railway Preeseti. Sll-16, 8SS* 884, 
326.

Steps to check the increane in popu- 
lotion. 016.

Salt ^ditional Import Duty OMend-
ion to consider. 901«0 .̂

SuFSBOrEllNDBNTf OF P0837 OYfZGBS—  
Question re  caeoal leanre flowed 

t o ------. 688.

T a llen  8» Hon, Mb. P. C.—com d .

Balt Additional Import Duty (Extend- 
inu) B i l^ -
Motion to consider. 899.
Motion to paw. «03.

Tuarr (Ambndmsnt) B w -  
S ee •• Indian------under “  B ill

TAJUFf Basif—* 
S ee ** I n d ia n  -

T b a  Cb m  A m b n d m k n t  B il l —
S ee  “  I n d ia n  —  ** imder “  B i l l  **.

T b A CB88 COM miTHE—
S ee ** I n d i a n --------

'BAB Gas—
Question re use of loolirymatory or - 

for dispersing mo bs. 701.

n t J C im o tn u h -

Question re provision o f ------ at resi­
dences of Assistctnt-in-charge, Agri­
culture Section* and the Statisticiaat 
Imperial Council of Agricultuinal 
Beeenrch. 6 .

T b p u t z  A b b a t b d  W a t b b s  C o .» M a m t . —
Q«e«ition re  ------ » Lahore. 391-92.

T h ib d  Cl a s s  Ca b b ia o b s - -
Question re provision of fiine in ------ ,

11.
T h ib d  C l a s s  CpMPABTXBNiii—

Question re removal of inter and
between Loekitow and Delhi Wa 
Horadaibad. 615.

T a l l e n t s ,  H o n . BCb. P. C.—
General discussion of the General 

Budget for 1935-36. 403-04, 455-63.
Indian Finance Bill—

Motion to consider. 767-68, 864-65, 
856, 882.87.

Consideration of clause 2. 888-89.
Motion to pas*». 889.

Oath of Office. 1 .
Presentaiton of the Oeneml Budget 

for 1986-36. 383-89.
Resolution re—

Damage e»iiaed by the Sali Range 
and Khewra s^t min ŝ to 
cultura! landn. 593-9^ 599-6od. 

Exemption ofsuj^ar factones estab­
lished on coK>perative Uueii fr w  
the excise duty. 197-^,199. 

Financial condition of Assam. ^40. 
Legislation fo r  the eompul^fy mixing 

of alcohol in motor sipirit. 9t7-79.

T h ib d  Cl a s s  W a it in o  H a l l —
Statement (laid on the table) re inter 

class waHing roomn ai AUahgUd
and Prayag and ------ , Allahabad*
East Indian Railway. 28.

T b b o u g h  Ca b r ia g b s —
Question re  running o f ------from Delhi

to Hardwar on the North W«tern 
and East Indian B«{lway sections 
v ia  Meerut, etc. 7014)2.

I'lOBBT EzAMINBBS—
Question re  pay and allowances of -

on ccrtiitA  m a te  Railways. 892*93.

TONNAQB MBASUBBMBNt* CBBffiVlOA^
Statement (laid on the fable) re  Con* 

y e M m  btftween Uhfted Kingdom 
and Poland relating to —  . 8S-35.
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—  and other
treatment o f

Tota9u;^a—
Question f t  utility o f - 

derivatived in the
malaria. 676-77. ,

T&adb Aq b b u sk t—
•* I n d o -B b i t i s h  ^ ^  *’ .

S e t  •* OTTAwa — — *’ .
See ** O ttaw a------ R u l e s ,  1982
See “  O t t a w a -------- ( S t jp p m io p n -

TAay)

T b a t f i c —Su “ Moroa------

TaAiN—
Question re through — , between

Lucknow and l>lhi rm Moradabad.
615.

See “  B a i x a s t -------- **.

T bans„
Q u e st io n  re --------- o f  I n d ia n  I^ ed ioa

Service officers to thc» Preeidoncy of
Bon^J. 828. .....

TiUnsroBT—
See “  M n a sT B Y  o f --------

T b i b u n a z a —
Motion f o r  A d jo u r n m e n t  re in g u i iy  b y

- -  in t o  th e  c o n d u c t  o f  G o v e r n ­
m e n t  ofliciA la . 8336-34.

T b o o p s —
QueBtion re recent firing b y  ------

during the disiorbancee at Karachi.
689-00.

Statement (laid on the table) re billeting
of ------  in the Govenunent Inter­
mediate College Hootel, Dacca. 17.

U xn rxB S iT Y  E d u c a t io n —

QueBtion r e  number of ViooEoy's com­
missioned offiuers and Indian other
ranks who have had a n ------ . 10 .

Unp. CUBBl
Statement (laid on the

iiiimber» eto.» of
table) r e

em j^yed
temTOfarily in the routine drvision
in the Government o f India Secre­
tariat. 19-27. ^

V a z s h t a s —
Question

Eligibility o f ------  for enliatment in
, the Indian Army. 702.

Kepre5>entation o f ------ in the Indian
Civil Service. 467.

V e n b o b

Statement (laid on the table) rs con.
traotB with ------on the East Indian
Railway, etc. 337-38.

V i o b -C h a i b m e n —
Question re appointment of chairmen

and------of various port trusts. 831.

V W B B M *B  COXMISSIONXD O p ITOBBS—
Question

Eligibility o f ------ for appointment as
quartermasters of battalions. 0-10 .

Factors t«k«n mto consideration
when granting honoraiy King's
Commissions to —— . 190.

Number of ------  and Indian other
ranks who have had an imiversity
•duoaiion. 10 .

Number o f ------ holding the Indian
Army Special Certificate o f Edu­
cation, etc. 9.

TBU 8T8 (A XBIfBlCBK T) BZZX—
S u  INDIAW -------•’ under ** B i l l  ’

UNBMPIXJTlCn---
BeHolution re non-ratifleatibn o f the

Draft Convention ensuring benefit or
aUowanoes to tlie involuntarily----- ,
^tc. 664-66,

T Jh bm pi> oym bn t—
Renolution r» — 621.41.

U»®»D Knrctpon-—
S ee “  Cpm rsam oK 

 ̂ JSee “  T q m a q b  MiUffxiBxifBMT C bbti-
# ic a x b s  **.

VOOATZOKAL T b AININO----
Q u e s t io n  re --------  o f  I n d ia n  s o ld ie r s

with a view to employment after
discharge. 830.

W
W a b  L oan—

Question re interest accruing to
' ' ' on the -■ and other

Bonds issued by Government. 677.

WAVB aw® MBA190 Ai>vakcb» —
Question re intereflt o n ------during

1934-35. 16.

WJiiiTKaK potjw r—
. Resolution r e  aoeommodation in the

------ for Members o f the Legislature.
- 368-72,
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Resolution r e  continued protection to
—  in India. 469-82.

W xLM AM e, H o n .  M b . A. dbC.—
Oath of Offioe. 767.

Y
‘  Y a m i n  K h a k , H o n . M r . M o h a m m a d —

Aligarh Mufliim Uni^raity (Amend­
ment) Bill—
3fotion to consider. 649.

Cinematograph (Amendment) Bill—
Motion to consider. 226-27.

Election of the ------ to the Standing
Advisory Committee for the Indian
Posts and Telegraphs Department.
688.

General disfjussion of the Railway
Budget for 1935-36. 258-61.

Motion for Adjournment re refasal of
the Government of India to hold a 
public enquiry into the Karachi
dieturbancos. 763, 764-66.

Motion re Roport of Joint Committee
on Indian Constitutional Reform.
43. 118-26, 137, 138, 140, 142, 162,

 ̂ 162-63, 164.
Indian Finance Bill------

Motion to consider. 774, 822-25.
Indian Tariff (Amendment) Bill—

Motion to consider. 713, 719-22.
Oath of Office. 1.

ecn td . M o h a m m a d —

35

Question re  interest 
Muhammadans on 1 accruing to
and other bonds is  the War Loan
ment. 677. mued by Govern-

Resolution re—
Continued proteck

gr owers in India, lion to wheat
474, 476, 478-80, 1469.71, 472, 473,

Enlitstment of the SliBl>
in the Indian Atiii^d community

Recruitment o f all ft 579-80.
Indian Army. 661-643ses to the

Reduction of British ^
India. 297-301, 303. in

Steps to check the increase in’ v 
lation. 603, 604. ^pu.

Unemploymoiit. 530-32, 533.

Zanzzbabt—
S ee  “  Indians

Zandbab Dbobbbs- -
Question r e ------ . 233.

Zanzibab Clovb Gbowxbs* Assooia* 
noN—
Question re alleged 0m>08itk>n o f the

London Chamber oi Commeroe to
the------ . 643.
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